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- 	 CENTh,L AD1INIsTrATIVE ThIUNAL 

' JAHrI _B _F­NC[1;GUijJAHATI. 5 

	

URIGINAL APPLICIION NO. 	
\ 

p • • 	.Appl3.cant. 

VersUs 

Union GDf India & Ors . . 	. . 	.. . . . 	Respondents. 

Fri' the P -plicant(s). 	:I.-Sk4AX.f..._. 

	

U 	C' OCJTh& 
ttr 7 eC, 

For theRespondents 
..•4. 	.* 

- - - - - 	 ., 	 .. 	, - 	 .•. 	_. --------------•. - - 

_0JEF111 kErISTF A 	DATE _ _O_RJ_E_R 	 ----- 

i7.2.01: 	Present: Hon'ble Mr.Justice 
rh1s v'Pptd U 	W 1or M choudhury, Vice-Chairman. 	S 

I 	
Heard learned counsel for the 

r r 	1 	applicant. Application is admitted 

'Call for recOrds.k<eturnaole by 4 weeks. 
: 	,List on 8.3.01 for orders. 	• 

Datj.4 	•\- 	' 	
I 

tlm 

	

r 	
I 

"r 
21.3.0 	 List after fout weeksabling the 

ç 	L 	respondnts for filing of written statement. 

	

j - 	, .• 	 1 	
, Fix it on 16.5.2001 for written statement and 

• 	 I 	
1 furthër' orders. 

I 	 Vice-Chairman 

_td_  

: 

	

• 	'-' 	cLJ"r  

Ot't 

' S 

b b-u 	, 

411  

16.5.01 	List on 22.6.01 to enable the 
- ±esponderits to file written stateaent.!. 

Vice-Chajriaan 

Ar 



-i 
I 

32 Of 2001 

22.6..01 	14-t 	i-..-.._-- 

b' t(> 	-CJkMAM..J 

I(UJ.4 

'c11 	counsel for the part.je a  
at length, and also Mr.s.P.sjflgh Yadav who is present in the Court to-day. Mr,B,c.pak 

learned Add1.C.G.s.c.suitt that he 
yet to receive iflstrucijo5 he prays for 	- adjourt, Prayej'1j3 aljQd. List on 27.7.Qi 

for orders.o2t 	
ci-i,• 

ChaIrman 
- —Th- 

• 

- 	 27.7.01 	Wrj€ten statenent bas not been filed. 

Pour weeks time is allowed for filing of 

written statenent. List on 31.8.01 for hearing. 

7flber 

im 

	

6.9401 	 Mc.B.C.Pathak, learned Add1.C9G..C. appean.rig 

for the respondents, seeks adjournment on the ground that 
.. 	e11 

he is yet to get clarificationa from the corlcerrLd.partmeflt. 

Prayer is accepted. 

List on 3/10/01 for hearing. 

L C 
Member 

mb 

+ 	4• 

3.10.01• 	Written statenent are yet to be filed. 

List on 28.11.01 for hearing. 

Vice-Cha irinan 

1' 



wLc k 

Registry 	Date 

28.11.01 

I 111.02 

im 

13.2.02 

O.A. 32A'2001 

On the prayer of Mr p.K.TiWari, 

learned counse1 ior the applicant the 

case is adjourned to 10.1241. Mr J4C. 

pathak, learned Addl.C..S.0 has no 

objeôtion. 

H 
Mernbe> 

C -  

V t f 
H 

List on 13.2.02 for hearing. 

Vice-Chajrinan 

Mr.S.arma learnedcounsel for the 

applicant ,prays for adjournment on the 

ground Qhe -has received the written 

statement recently. Mr..B.C.Pathak. Mall 
C.G.S.C. has no objection to the adjour,  

ment. Prayer is acceted. List on 20.3. 

for hearing.. 

e. 

im 
120.3-02 Mr..arma loarned counsel for the 

applicant ipra,ys for adjournment. Mr. R.0 

Pathak, 2dd1,C.G.S..C. has no objection. 

Prayer is allowed. List on 34.02 for 

hearing. 

Member 

im 
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Notes of the Regj 	
Date 

3.4,02 t 
•1 

( tff  Ld- 

,jq 	rn b 

af  

: 	 na  

Heard P)r, P.K.Tjri. '.xearnecrc-bUflSl 
for tha appUcant and ajao•pr 

tearned Adii. C.G.s.c, for the Rae pond ants 

11• P.K.Tjrj i 
earnad Coünsej tor the 

appjcant submitea that the 
Respondet5 has 

already granted the rejep claimed by the 
aPplicani  and he ao4 not wnat . "L&P'.2A'4 

app1jcaj 	The, app
, ication is disposed of 'I 	 I 

at not 	
• QSre;shaI19 however, be 

no order as t3 Costs 

- 	 . 

4 	*. 
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(An •p 1L ict ion under Sect ion 19 of the Administrative 
F ribunais Act, 1985) 

Title of the Case 	 0.A. No, 3 2--of 2001 

8Ltresh Pa:L 8irh Yadav 	 ... 

Versus - 

L!ni.on of India & Ors.. 	 . 	Respondent_ 
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I N THE CENTRAL ADM I N I S"RAT I VE TR I BUNAL GUWAHAT I BENCH 

BETWE:EN 

Shri Suresh Pa]. Sinqh Yadav,  
(tinder Suspension) Central 
Invest içjation office of the 
Police CentraiBrpau Of Ins' 
R G. L:'aruah F:oad Sund arpur 
781005 

I nsp cc tor' 
Bui' e au of 
Supclt, 	of 

estigat:jon if 

Gi.tt.jaIat: j- 

AND 

Union of India t.hroucih the Sec:retary 
to t h e Lovernment of India, 
Ministry of Peronnel & Training, 
N e w Dc P.I. h i 2 ale e-, 

2 	The Director, Centra] Bureau 	of 
Investiqat ion, COO Complex 	Lath 
Road , New Dc I. h I 

The 	Depi.tty 	Inspector 	General 
Central Bureau of 	] n vest I g at ion 
Chenikuthi 	Nabaraha 	Hillside, 
Guwah at 1 --781 oo:; 

The 	Superintendent 	of 	Pa lice 
Cen t. r a 1. But re au of I n vest I g at ion 
Anti Corrupt ion Branch , R 6. Baruah 
Road Sund a rpu r Guwah at 1 --78 i. 005 

The 	Administrative Officer 	(E) 
Central Bureau of 	Investigation if 

Government of India, Administrative 
Division, 	Block 	No 	I I I , 	COO 
Camp 	Lodi Road, N e w 	Delhi .... 
1 1 0003 

Responde 

DETAILS OF APPL ICATION 

1 PARTICULARS 	OF 	THE ORDER 	AGAINST 	WHICH 	THE 
APP L I CAT I ON IS MADE 

The 	present application is n o t against 	a n y 

specified order but the same is actainst; inadequate 

payment of Deputation (Dt....y ) Al lowanc e in viol at ion of 

the amount reou i red to be paid as per off ice memorandum 

dated 11.3,98. 

4  



2 JUR ISD lET ION OF THE: TRI DUNAL 

The appi ic:ant dccl ares that the subiec:t matter of 

the instant application for which he wants redressal 

is w 11 wi thin the jun ed Ic: t ion of the lion h ]. e 

Tribunal 

3. LIMITATION 

The appi Ic ant further declares that t he grievance 

of which the redressal is being sought is in the nature 

of c::ont inuous wrongV Hence the present app 1 icat ion 

fulfil Is the requi rement of limitation as envisaged 

under Sec.... ion 21 of the Administrative Tribunals Act, 

1995 

4 FACTS OF......HE: CASE 

1 	That the Applicant is a citizen of India and he 

joined as Inspector, Central Dureau of Investigation, 

Anti Corruption Branch, Shi i long on 24,9 93 after being 

sent on dei:utat  ion by the IJP Police 	In 1995, 	the 

off ice of the Supdt of Police was sii fted from 

Sh ii long to (3uwahat i and the App i ic:ant accordingly was 

also shifted to Guwahati and sinc::e then he has been 

work ing in the said capac:i 1 y 

4,2 That in CDI the Applicant was granted Deputation 

(Duty) Allowance at the rate of 20% of basic pay 

sub j ect to the maximum of Rs 500/-- per month as was 

admissible in pre....revised pay scale The Appi ic:ant was 

being ci isburseci the Depi.tat ion (Duty) Allowance at the 

rate of max i mum Rs 500/- per month as ii is basic sal any 

N 



was abov e Rs 2500/- per month :1. n pre-re vised pay sc al e 

it is stated that the same amount is beinc1 paicJ:c: the 

Applicant even now and herein lies the grievance of the 

App ii c: ant 

4.3 That foilowi nc adopt I on of the recommendat: ion of 

the 5th Central Pay Commission in toto by the State of 

Utt.r Pradesh the salary of the Applicant was fixed as 

Rs 7500 Rs., i. .700/- Rs 7 900/- Rs 8 5  100/- with effect 

from 1.9,.96 5  19..97, 1998 1999 respectively vide 

correspond :inc off ice orders issued by SP/C}31 /ACB 

Ouwah at I in th is rec ard 

44 That vide circular dated 4598  the Administrative 

Officer 	(E) 	CDI 	the office memorandum of 	the 

Sovernment 	of India, Ministry of Personal 	Public: 

Sri cv ance and Pensi. on. dated 11,3. 98 was ci rcu 1 at ed to 

all 	the 	officers 	of 	the 	Central 	Dureau 	of 

in vest i g  at i on Pi.rsuant to the afor'esa i d of tic: e 

memorandum, the rates of Deputation Duty Al lowance were 

revised with effect from 1 8,9Y and fixed at the rate 

of 10 of the employee's basic pay subject to the 

max i mum of R .. i , 000/- per month 

Copy of the c: :i rcuiar dated 4 5 98 enclosing office 

memorandum dated 11 .3.98 is annexed as ANNE:XURE-

A/i.. 

4.5 That in vi ew of the above , the App 1 ic ant was to be 

paid Deputation (Duty) Allowance of Rs 750/ ...... Rs 770/- 

	

R5. 790/ 	Rs. 810/- per month with effect from 1.8.97 

1.9.97, 	1.9.98 and 1.999 respectively. However, 	the 

Applic:ant till date is being pa.id as per provision of 



4...- 

car respond I rig memo in respect of p re-rev I sed pay sc: a 1 es 

ie 	at the rate of 20% of basic pay subect: to the 

max I mum of Rs per month and as such the 

Applicant is recurringiy beinc deprivci and subjected 

to financial loss of Rs 250/- Rs 270/-- R 290/- 

RSn3i0/ 	per month with effect from 1.8.97, 	1.9.97. 1  

1 n9n98 and 1 n9n99 respectively. 

4.6 That other officers similarly situated like that of 

this Applicant viz Shri N.R. Dey, Inispector,I and 

Shri K n Barman Ir3spector/C}31 who are also 

deputation i sts are be i rig gran ted and cii shursed 

Deputation (Duty) Allowance as per provision of reVised 

rates stated above whereas the Applicant is being 

discriminated and deprived of the benefit admissible to 

h i m n The Respondents thp refore are act I rig In viol at ion 

of Article 14 oft he Constitution of India without any 

inteiiiciblp differential and reasonable and objective 

cr1 1: er :i a 

4.7 That when the initial request of the Applicant were 

not 	paid any 	attention, 	the 	Applicant vide his 

represent at ion 	dated 3 n 2 n 99 brought to the not ic:e of 

SP , 	CDI ACB, 	Guwahati 	his grievance 	in regard to 

inadequate payment of Deputation 	(Duty) 	Al I owanc e In 

viol at Ion of the off ice memorandLtm of 	the Government 

of 	mdi a dated 	i. 1 n3n9Sn 	In 	his 	representation, the 

App i:ic:ant stated 	that 	though 	his 	basic: salary in 

revised 	pay scale 	is Rsn7,900/- and as per the 	office 

memc:randum dat cci 	:11 n 3 	98, 	he 	is 	en i it 1 ed to 	15% of 

Deputation (Duty) 	Al 1 owance 	subject 	to max I murrf of 



-.5. 

Rs 1 , 000/• with effect from :E 8 97, but he is being 

paid the Deputation (Dut') Allowance at the old rate 

and thereby is c:ont inuc::usly being denied the adeivat:e 

payment. The Applicant in his representation also gave 

the examples of the persons Slriii I arly situated like 

him, but who are beinc given the Deputation (Duty) 

Al I owanc:e In conformi t:y with the office memorandum 

dated 11 3.98. 

The repr'esentat ion of the Applicant dated 3.2.99 

is annexed as ANNEXURE-8/2 

48 	That the Applicant anitated his grievance in 

recard to inadequate payment of Deputation (Dut;y 

Allowance in O.A.No 137/2000, but this Hon 'bi e 

Tribunal vide its order dated 1842000 directed the 

Applicant to file a separate application agitating the 

said grievance. However, thereafter the Applicant 

wrote yet another representation dated 21.7.2000 to the 

Add 1 Di rec.. ..or, CDI /East Zone/Calcutta and elaborately 

explained his grievance. Unfortunately, even the said 

representation failed to cjet any adequate response from 

the CDI authorities. 

Copy of the representation dated 21 7 2000 Is 

annexed as ANNEXURE-A/3 

4 9T That the Appl i cant demanded jt..ist ice , but We same 

was denied, hence the Applicant files this appiicatin 

bonaf ide for securing the ends of just ic:e 

\\ 



5.. OROL1I\D FOR REL IEF WITH LEGAL PROVISIONS 

5 1 	Because in terms of the offic::e memorandum dated 

11 ..3..98, the App 1 icant is enti tied to Deputation (Duty) 

Allowance at the rate of - 154 of the basic: pay slAb jec:t 

to a maximum of Rs.. 1 ,øøø/- per month However, the 

Respondents have acted in v io]. at ion of this memorandum 

and denied App 1 ic:ant the payment of Deputation (Duty) 

Al 1 owance as per the said memorandum.. The Respondents 

are bound by law to fol low their off ice memorandum both 

in letter and spirit;. 

5.2 	Because the Respondents have paid the adequate 

am::'..tnt of Deputation (Duty) Al lowance to othe 1' 

deputation ists similarly si tuateci like the present: 

Applicant. However, they have denied the adequate 

payment of Deputation (Duty) Allowance to the Applicant 

without any just and suff ic i ent r'eason The Respond ents 

th ere'fc:re have disc: r i mi n ated a a Inst the Applicant 

without any inteilictibie differentia and rationale and 

objective cri ten a 

6. DETA : LS OF RE:MED [Es EXHAUSTED 

That the App Ii can 1; preferred represen tat i otis but 

the same are not d:isposec:J of bythe Respondents The 

Applicant states that he has no other alternative 

e ff1 c ac: i ous remedy cxc ep t: by way of approac:h i ncj this 

Hon 'ble Tribunal.. 

H 	7 	MATTERS NOT PREVIOUSLY F IL ED OR PEND I NO BEFORE ANY 
OTHER COURT 

The Applicant further declares that no other 

applic ation, writ petition or suit in respect of the 



• 	• 

rk 

subj ec:t matter of the instant application is -filed 

b efore any oth cr Court Author i ty or any other }3enc::h of 

the Hon'ble Tribunal nor any such applicat:ion writ 

petition ore suit is pending before any of theme 

S. REL JFF;  SOUGHT FOR 

8.1 	Direct the Responder ts to çjrant the Applicant the 

Deputation (Duty) Allowance as per provisions of 

the office memorandum dated ii 3 98 of 	the 

Government of mdi a 	Ministry of 	Personnel 

PubI Ic Grievances and Pension 

82 	Pass such other order/orders as may he deemed fit 

and proper in the facts and circumstances oft he 

case 

9 INTERIM ORDER PRAYED FOR1.  

In the facts and circumstances of the case 	the 

Applicant does not pray for anterm reiief. Howcver,  

he prays for early disposal of the present app I icat ion 

10 

The App lic:ation is f Ii cci throuçjh Advocate 

.11, PARTICULARS OF THE IPO. 

(I) 	I.P.O.No 	6C1  L/O5 

Date  

Payable at 	t3uwahati 

12 L I ¶ ..I OF ENCLOSURES 

As stated in the Inciex 

Verification 	 = 



V E R I F I C A 1 1 0 N 

I 	Suresh Pal Singh Yadav, Son of Late Netra Pa). 

Sinqh Yadav, aged about 47 years presently working as 

Inspector, 	Central Bureau of Invest iciat ion 	Ant: i 

Corrupt ion Branch R G Baruah Road Guwahati and 

residing at Dorothy Apartment 4th Bye Lane ABC Tarun 

Nagar, Guwahat i-791005, do hereby solemnly affirms and 

verify that the statements mac:Ie in the accompanyl ng 

application in 

T'C true to my knowl edge I those made in 

paragraphs are true to my 

information being based on r'ecords which I hell eve to 

be t; rue and the rest are my humble submissions before 

this hle Tribunal I have not suppressec: any 

material facts of the case. 

And I sign this yen f ic:at ion on this the 5day of 

January 2001 at Guwahat I 

q 	
- 
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0gitV\JSU 

t4ew DeSh1 0003. 

Dated 

co o the 	

9$ 

py 	

1d 
fQr nfocrflt0fl 

	

un 	toned papOf ts f0 	
and 

0esSa 

tt DisG 

2. 
 

rectbr, 
CFSL (CUfl eW DO 

-A s4pdt9. 
01 P0 e,G (LoC8 

and outsid. 

	

5. 	
O P&0 c, eW U°• - 4. 

pstoDCB. -  

	

7. 	PSS SpL 	C9t 

	

D r 	
AddL DrO 

o 	

COS. C 

ZOfle' 	 . 	- 

	

el 	
Sr PP'5 to øt 303, Ct3t 

°g•. 	SeótOflSi 

	

- 	 .. (Dr. 
Adm - 

I wared' 

. 	-MsY 	
Pub 

GreVaflcS & PenSi0i 

Depa1tmt of  

date 

	

persOflflOi 
Tra9 OM o. 216197 	

fl 	d I Ith 
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DepUt '° (DUtV) 
	NS 	

geC0Tflt80fl 
ot 

98.  

- 	the Fth 	
Commi59°  * 
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(PAY iI) 

GOVEUNMEtT Q1 INDIA 	 ONS 

MINiStRY 6' 	1SbNNEL PUL1C'GR 	
NCES & PENSI  

DEPARtMENT OF PESONNEL& TRAINING 

New OOih{,:ttlO 1 

jQPUti 

Sbjet - Grun of Uut*t1on(utyhb0 
PecommendfltiohlB of the Fifth Cent'r'al 

Pa. CommiesiOfl -. 

Tho: unders icjried is di:rected to say that 

nt preneit the amount of 	
( Duty )

ovisions 
'AllowaflCG 	is 	regulated by 	th• 	or 

co1ntained 	in 	pnras 4.1 	end •6J of 	h1s 

pnNrt,nient's 0t4 No. 	
2/29/91-EStt. 	(PsY ii) 

e')'D'rV 	ifl'4 . 	The questiOn 	of 

rviGifl9 'thE 	ztuUIL bI 	¶)UM 	1 

Allowance '.Ofl.' the baDle of the 	rern 11'' 

"mde by tho Fifth central 	P 	
omm1'° 	In

f. their 	P9' w as 	undr 

crot4on øI J'Pt0 00,ent 
	con sequent UPOfl 

the, deelstOfl' 	tnofl by 	Government or 	thoOe 

rcommefldati0116, 	
the president 	In 	prtinl 

modification 	f the aboVe referred 
prhVisioflS is 

pleaad't0 	 the 	following 'rates 	
of 

9eputatlofl ( Duty) allOwance - 

5% of the 	ernp 1oyo 

ubject tc.$ 	rnaXlfllUIfl of Ra. 	QL- per' month when 

	

the transfer is wtthM% the' same statlon 	
and 

(bJ 10% 	
f the ernploYees basic py 

ubjot th e tnndmtirn of Re. ioü/ per month in 

all othrCa 9c. 

2: 	The DepUtti0r 	( outy) Allowefl0 

iced shell be furtherrestrt.Q8 under: 

(1) pa 	
+ DepUtatt0t ( Duty) AfloWSflCø 

shall not exceed the mXirnum of the 
cl9 of pY 

of ex_cld.rOP09t 	and 

.(Ii) 	PflY + DepUtatiofl C fluty) 	A11OWCt1CS 

shall at no time e,ceed Rn. 22400/ p.m. 

• 	.';'&i 	Tue 	Prn9idO1t 	is or'O 	piieed 	to 

decide that the restrictIon under 
FR 3 mentlotled 

in para9raP1 	2 
of this 	0eprtrfleflt OM 	No. 
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I 
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'I 

f1d 1'' 

(Pay 11) dated the 9thc, 
1986 

w 	flOw be a
ill 	

:- (a 	
For 8mp10y595 

in receipt 	
5 of the b gi 

Pay 

lb of bic Pay 
u0 	

1subjC to 
fl R,8000, 'P.m. 
	

max I mum of 0 	 - 	

• . i0001 	P.m. 
(b) 	

or em1oy01-... 	
' P.fli 	 12 112% of 	he 

	

• 	
basic py 	bjgc 

v 

0, 	

ks,# • 	Ot,e r 	ovjj 
OM d 	

0 	
id do 

5.1. 	
referred to 

aboy9 would remai,1 atej 	1 •94 
 Unchaflged 

In so far 
a Perso8 R0rv1118.111 

Ind1 	Audit & 
Account8 DePartniet are CQ1cerrd 

thee0 orders 	BBU0 after COn!ltati 	
With the &Aud1tor General of India. 

t, 

hy  

a 

Ve re On will fotj 

-. 	
-: 

• 	(j. 	
LSON ) 

Dp 	sEc 	 WTO 
THEGOVtOF 

INDIA 
10 

All Ministries/D 
as Per Utandard list atth 
	 ' 

H 
V 

0 •"•  " 



H 

To 

Th. Superintandent of Pollee, 
CB!/A-B, 	 S  
Guvahati. 

• 	 J) 

Subi 	0*PUA?10N ALLOWANCE. 

Sir, 

• ind1y 	ref 	Circular/IWC 	No 	5/9/97 	1WSU 	d°t 

• 4/5/98 	of 	Administrative 	Officer 	(1)/C!I 	elongwibb 

It 
Office 	Memorandum 	No.2/8/97. 	ESTT 	(PAY 	11) 	dt 	11/3/98 

• ing 	grant 	of 	.putation 	(Dnty) 	Allowance 	- regard 	 •D 

R.commendatiOfl of the Fifth Central Pay Commiaaiofl. 

The 	undersigned 	is 	a 	d.putationiat 	from 	Utter 

h . 

Prad.h 	Polica 	and 	isgetting 	ka,5OO/- 	only 	as 

Deputation 	Allowenci 	priuntly 	I 	Re. 	20% 	of 	basic 	pay 

subject 	to 	the •aiimum of 	Re.500 a 	was admisafble 	in 

the pr.-'r.vim*d Pay scale. 

However, 	the 	und.raign.d 	whoae 	present 	basic 

salary in r.vLaed pay: 	is 	 and who as per 

• 	

• aforiasid 	circular 	is 'entitled 	for 	1% 	of 	Deputation 

Allowanci 	subject 	to 	maximum 	of 	Rs.1000/- 	w.a.f. 

l.8.197, 	is 	.rron.oul 	continued 	c 	be 	paid 	theseid 

Allowañcö 	at 	the 	old rate of 	and 	1t 	and 	thareby 	is 

recurringly 	being 	deprived • of 	Deputation 	Allowanci 

Rs.590/- p.m. 	than the laid Al1owanc 	being monthly Paid 

now. 	 •: 

* 	I 

• 	 :' 
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It is *lso very.surprising that Sri N.R. Dey, 
: 

who 18*110 s d.putation. 4 at is being granted Ra.730/- 

par month on account of L.putation Aowancs • Rs.lO% of 

basic Pay subject ot the maximum R.1OOO/- 	while 

the undriignid 	is beitig paid 	h. said All3wance 

subject to the limit of Ra.500/- only. 

I 

In vi.v of the aforesaid it is requ.stad that 

the undersigned may also be granted £140utation Allowance 

as per aforsasid memo and the arrears w.it. 1.8.1991 

may also phas, be diaburs.d soon. 

Yours taithfuJUy, 

A A 

• 	.SUREST PAL 8INQH.c) 
INSPR/CBI/ACR 

GUWAHA Ti-S. 

(p.. 	. 

t 
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To 
The Additional Director 

CnIkEast Zone/CaIcutta. 

Throu9h : The Supdt. of Police 
C131/ACB/SPE 
Guwahati. 

Sub : Grait 	of 	Deputation 	(Duty) 	Allowance 	as 	per 
recommendations of the Fifth Cenrai Pay Commission, 
comrpuñicated Vide O.Mi No. 2/8/97-ESTT(PAY II) Govt. of 
Tndia/Minitry of flP&T dtd the 11th March 1998, 
effcted from 1.8.1997/Appea]. thereof, 

Rf 	Petition dtd. 	3/2/98 earlier i-t1is regard to 
SP/BI/GflY for cirant.  and disbursrnent of Deputation

fftl(1)uy) Allowance as per subject offie Memo. 

Sir, 

the foil 

action 

In reference to the above, 	I hereby humbly submit 

wihg for 	your kind considera::i.on and 	necessary 

That I joined as Inspector Cflh/AC'.i.n the offic n of 

SP/CBI Shillong branch on 24/9/93 or being sent on the 

d'eputtion by the U.P. Police. 

That I was granted deputation (Duty) allOwance @ 209 of 

hasicpay subject to the maximum of Rc. 500,'- P.M., aqvas 

admissible in pre-revised Pay Scale, which I VaS ''-'nq 

disbursed @ maximum Rs. 500/- P.M 	s my basic sa1ary 
being above Rc, 2500/-P,M ii rprn rrvvel 	y 	r'a1r' and the 

same amount is continued to br' paId r'fl flOw. 

That following adoption of the. .recocnmpnd&:ion of Fifth 

Centr'i Pay Commission in' toto by Lhe state of tJ'J"f'AR 

PRADESF1 also, my salary were fixed as Rs. 7500/-, 

Rs. 7700/-, Rs. 7900/-, Rs. 8100/-, we.f 1/9/96, 1/9/97 01 

1/9/98 & 1/9/99 respectively vidr' corresponding office 

orders isued by SP/Ct31/Ac13 Guw&iati. i this 'regard. 

That vide circular No. '5/9/97 - IWSU dtd. 4/5/98 of 



H 
Administrative 	Of iicer( E)/C131 	 memo 	. no. 

2/8/97-ESTT(PAY II) Govt. of India, ti.nistry of D.P. & T 

dtd. 11/3/98 the rates of deputation (Duty) allowance 

were revised w.e.f. 1/8/97 and fied @ 10% of the
1. 

employee's basic pay subject: to t'he taximum of fl. 1000/-

per month. (copy  of the said circular enclosed as 

Mnexure-A). 

5 	That in view of above, I wa to he p 1td r pt 1 L 1on  (duly) 

Allowance of Rs. 750/-, Rs. 770/-,. 790/-, R, 810/-

P.M. w.e.f. 1/8/97, 1/9/97, 1/9/98 and 119/99 

respectively. However I am being pai'Lfevenas of now as 

per provision of corresponding memo in respect of 

pre-revised pay scales, i.e. @ 20% of basic pay subject 

to the maximum of Rs. 500/- P.M. and as such I am 

recu!rring.1y being deprived and shected. to Financial 

injury. of Rs. 250/-., Rs 270/-, Rs .290/-, Rs. 310/-, 

P.M. w.e.f. 1/8/97, 1/9/97, 1/9/98 &1./9/99 rs'ect:i've:ly. 

6.. Thtl it is very surprising that Sri. 	Dey Insp/CBI and 

sri. . Barman Insp/CBI who are aloeputationist's, are 

bei9g granted and disbursed deputation. (Dtity) al.].owance 

as per provision of revised rates stated afore, while I 

am being discriminated and deprived of the bents 

.aforesaid admissible to me for the reasons best kih to 

the concerned. 

7. That 	the 	aforesaid 	deprivation 	and 	deliberate 
discrimination 	was 	brought 	to 	the 	not ic 	of 
SP/CBI/ACB/Ghy vide my peiiti.on cltd. 	3/1/98 	(Copy 

enclosed as Annexurc-B), and also subsequently apprised 

the fact 	to the concerned in peson, but without 

being informed of any cogent reason for the said 

disdrimation and deprivation. 

of your 

I, therefore most humbly 	so..icit the 	indulgence 
heni.gn self to examine the matter and render 	justice 

'! 	tLvr 
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by passin4 the order for disbursement of Deputtion (Duty) 

Allowance as per provision of  the revised office memo 

referred hereinabove. 

Enclosur,e : As above. 	 . 

Yours faithfully( 

\ 

(SURESn pi'j, SINGH 
Insp/C131/J\CB: 

0/6 The SP/CBT/SPE 
.ye Lane No. 2 

• R.G. flarua Road, 
Sflfldarpur, GtiWihatj-5 

Copy..to : Director C13I, for informt:ion 

(P 	 . 

/ 
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IN THE CENTRAL ADMINISTRAW1V1E iN 
GUWAHATI BENCHTUW1ATI 

O.A.NO.32/200 I 

SHRI S.P. Singh Yadav 
..................... 	Applicant 

114- 

tv 

- 

)\ 

' 	 L) - 

6 3 

Vs. 

Union Of India & Others 

Respondents 

(Written Statements on behalf of the Respondents) 

The written Statements of the respondents are as follows: 

That a copy of the O.A.No. 3 2/200 I (referred to as the 

"application") has been served an the respondents. The respondents 
have gone through the same and understood the contents thereof. 

The interest of all the respondents being similar, the respondents have 

filed their written statements as common for all of them. 

2. 	That the statements made in the application, which are not 

specifically admitted, are hereby denied by the respondents. 

That before traversing the various paragraphs of the application, 

the respondents give a brief resume of the case as under: 

(a) The contention of the applicant that he was paid 
Deputation Duty Allowance at the rate of 20% of basic pay subject to 
Rs.500/- per month as was admissible in pre-revised pay scale is not 
correct, since he was paid Rs.225/- per month up to 30/04/94 as per 
circular no.203/l/80-AVD II dtd.24/12185 of Ministry of PP G&P 

(Annexure-R- I). Thereafter i.e. from 1/5/94 he was paid @ 20% of 
the basic pay subject to maximum Rs.500/-as per circular 
no.203/6/90-AVD.11 dtd. 25/04/94 (Annexure-R-2). 
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(b) Shri S.P.Singh Yadav came on deputation from UP State 

Police on 13/09/93 to CBI and posted in the OIo the SP/ CBI/ Shillong 

Branch on rationalised terms of deputation which is applicable to the 

officers who come from State Police to CBI oh deputation. The 
standard terms of deputation is applicable to the officers who come 

from Central Police OrganisationS to CBI. As per rationalised terms of 

deputation the officers on deputation will be paid a deputation duty 

allowances @ 20% of the basic pay or subject to maximum Rs.5001- as 

per the Circular no.20316/90- AVD.II dtd. 25/04/94 of Ministry of 

PPG&P w.e.f 115/94 issued in supersession of earlier Circular 

(Annexure-R-2). Accordingly the applicant was paid Rs.5001- per 

month towards the Deputation Duty Allowances. 

(c)"ihe Circular No.218/97-Estt(PAYJI), Government of India, 

M ffy of PPG&P, Department of Perso nnel and Training, New Delhi 

 11/03/98 is not applicable to the applicant since he came on 
deputation from state police on rationalised terms and conditions in 
support of which OM No.2/29/91 -Estt.(PAY.Il) dtd. 5th January,94 of 

Government of India Ministry of PPG&P which is enclosed as 

(Annexure R-3). 

(d) The Government of India, Ministry of PPG&P in 

supersession of all previous orders issued on Circular no.DPWSU 
1999 00705/5/5/86-IWSU dtd. 30/09/99 (Annexure- R-4 Iformulated 

guidelines of payment of Deputation Duty Allowances to the officers 
on deputation to CBI. Vide the said Circular both the officers on 

rationalised terms of deputation and the standard terms of deputation 
have been directed to be paid deputation allowances on par @ 10% of 

the basic pay subject to maximum of Rs. I ,000/- per month w.e.f. 
1/1/99 subject to the condition that the person on deputation prior to 
1/1/99 and whose term of deputation has not expired on 1/1/99 will 

i'be allowed to avail the terms of deputation as already settled in their 

case till the expiry of ndrmal terms of deputation. Thereafter , they 
will have an option either to be governed by general orders or to 
revert back to their cadres , if it does not suit them. Such an option 
has to be exercised before the expiry of the normal term or 
six months from the date of issue of this letter whichever is 
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earlier. The applicant has not followed the guidelines as 
stated above and he has not submitted his option before the 
expiry of the normal term or six months from the date of 

issue of the aforesaid circular. On the other hand he is insisting on 

payment of deputation allowances as per Circular 

no.2/8/97-Estt(PAY-11), Ministry of PPG&P, Department of Personnel 

and Training dtd. 11/03/98 which is not applicable to him. 

The contention of Shri S.P.Singh Yadav is also not correct 

that Shri N.R.Dey and Shri K. Barman were paid deputation 

allowances as per OM No. referred above as they came on deputation 
from SSB and Customs & Central Excise respectively for whom 
standard terms of deputation was applicable. The applicant was not at 

all discriminated on payment of deputation allowances in comparison 

to other DeputationiSt Officers. 

Shri S.P.Singh Yadav was paid deputation duty allowance 

at the rate of 20% of basic pay subject to maximum of Rs.5001- per 

month on rationalised terms of deputation applicable to state police 

officers on deputation to CBI as referred in para 2 above. 

The deputation duty allowance at the rate of 10% subject 

to maximum of Rs. 1000/- per month w.e.f 111199 applicable vide 

Circular No. DPWSU 1999 00 705/5/5/86-IWSU dtd. 30/09/99 (R-4) 
formulated guidelines of payment of deputation allowance to both the 

officers on rationalised terms of deputation and standard terms of 
deputation. But for deputationist officers from State Police towards 
payment of deputation duty allowance certain guidelines were 

formulated such as the person as on 1I1I99 had to give an option 

within six month from the date of issue of the order whichever is 
earlier. But Shri S.P.Singh Yadav, Inspector failed to exercise his option 

within specified period as such he was paid deputation duty allowance 

at the rate of 20% with maximum Rs.5001- per month as applicable to 

the State Police officials vide Circular dtd. 25/04/94 ( 
R-2). 
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However for payment of 10% of deputation duty 

allowance with maximum Rs. 10001- per month w.r.t his representation 

dtd. 3/2/99 taken up with CBIIHQ for clarification with regard to 

allowing him the same even if he has not exercised his option within 

the stipulated period of six months. 

CBIIHQ after thorough examination clarified the position 

vide FAX No. DPAD 12001/1135/A 200 14/1609193(PART-ll) dtd. 
22/03/2001 clarifying that since the rationalised terms have been 

abolished w.e.f. 1/1/99, the officers on deputation to CBI from State 
Police are entitled for deputation allowance at the standard 
terms/rates i.e. 10% of basic pay maximum Rs. 1000/- per month (R-5) 

w.e.f. 1/1/99. 

In view of CBI/HQ clarification referred above, Shri 

S.P.Singh Yadav, Inspector has been allowed deputation duty allowance 
at the rate of 10% of basic pay maximum of Rs. 1,000/- per month and 
accordingly arrears at the rate of 10% has been drawn and amount 

lying undisbursed inspite of written intimation sent to him vide this 
office letter no. DPSHL 2001/01427136/I dtd. 23/04/2001 (R-6). 

That with regard to the statements made in para 1, of the 
ppIication, the respondents re-assorts the foregoing statements made 

herein above. 

That with regard to the statements made in para 2, 3 and 4.1 of 

the application , the respondents have no comments to offer. 

6. 	That with regard to statements made in para 4.2, the 
'respondents state that he was paid Deputation duty Allowance at the rate of 

20% of basic pay subject to Rs.5001- per month as was admissible in 

pre-revised pay scale is not totally correct, since he was paid Rs.2251- per 

1 month up to 30/04/94 as per circular no.203/i/80-AVD II dated 24/I 2/85 of 

I Ministry of PPG&P (Annexure R- I). Thereafter i.e. from 1/5/94 he was paid 
20 % of the basic pay subject to maximum Rs.500/- as per circular 

no.203/6/90-AVD.11 dated 25/04/94 (Annexure R.2). 

/ 
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That with regard to the statements made in para 4.3 and 4.4 the 

respondents have no comments to offer. 

That with regard to the statements made in para 4.5, the 

respondents state that Shri S.P. Singh Yadav came on deputation from UP 

State Police on 13/09/93 to CBI and posted at OIo the SP/CBIIShillong 

Branch on rationalised terms of deputation which is applicable to the officers 

who come from State Police to CBI on deputation. The standard terms of 

deputation is applicable to the officers who come from Central Police 

organisation to CBI. As per rationalised terms of deputation the officers on 

deputation will be paid a deputation duty allowances @ 20% of the basic pay 

or subject to maximum Rs.500/- as per the circular no.203/6/90-AVD.11 dtd. 

25/04/94 of Ministry of PPG&P w.e.f. 115/94 issued in supersession of earlier 

Circular (Annexure R-2). Accordingly the applicant was paid Rs.5001- per 

month towards the Deputation duty Allowances. 

The Circular No.2/8/97-Estt(Pay.11) Government of India, 

Ministry of PPG&P,Department of Personnel and Training, New Delhi dated 

1/03/98 is not applicable to the applicant since he came on deputation from 

state police on rationalised terms and conditions in support of which OM 

No.2/29/91 -Estt(PAY.11) dated 5th January,94 of Government of India. 

Ministry of PPG&P which is enclosed as (Annexure R-3). 

The Government of India, Ministry of PPG&P in supersession of 

all previous orders issued on Circular No.DPWSU 1999 

00705/5/5/86-IWSU dated 30/09/99 (Annexure R-4) formulated guidelines of 

payment of Deputation duty Allowances to the officers on deputation to 

CBI. Vide the said circular both the officers on rationalised terms of 

deputation and the standard terms of deputation have been directed to be 

paid deputation allowances on par @ 10% of the basic py subject to 

maximum of Rs. 1,000/- per month w.e.f. 1/1/99 subject to the_condition that .-. .. 
tlie—person on 	

.. 	
and whose term oLdepiitati.oiLhas 

nrdonJJJJ99ill be allowed, to avaii the termsof deputation as 

a l ready.jttdJn their case till the expy ofnormal terms of deputation. 

Ihereafter, they will have an option either to be governed by general orders 

or to revert back to their cadres, if it does not suit them. Such an option has 

to be exercised before the expiry of the normal terms or six months from 
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th, date of issue of this letter which ever is earlier. The applicant has not 

folowed the guidelines as stated above and he has not submitted his option 

before the expiry of the normal term or six months from the date of issue of 

the aforesaid circular. on the other hand he is insisting on payment of 

deputation allowances as per Circular no.2/8/97/Estt(PAY.11), Ministry of 

PPG&P, Department of Personnel and Training dated 11/03/98 which is not 

applicable to him. 

9 . 	That with regard to the statements made in para 4.6, the 

r.spondents state that the averment made in this paragraph is not correct to 

the extent that Shri N.R. Dey and Shri K. Barman were paid deputation 

al!owances as per OM No. referred above as they came on deputation from 

SSB and Customs & central Excise respectively for whom standard terms of 

deputation was applicable. The applicant was not at all discriminated on 

payment of deputation allowances in comparison to other deputationist 

officers. 

10. 	That with regard to the statements made in para 4.7 the 

respondents state that the representation of the applicant dated 3/2/99 was 

dily examined and it was decided by SP on 7/4/99 to pay hm deputation 

alowances as per existing terms and conditions of deputation in respect of 

state police officers. 

Copy of extract of note sheet of the concerned file (N/s 72 No. 

Ns.77) which is marked as Annexure R-5. 

That the respondents have no comments to offer to the para 

4$ and 4.9 of the application. 

That with regard to the statements made in para 5.1 and 5.2 

the respondents state that in view of the facts of the case and the provisions 

o,f, law, the grounds shown can not sustain in law. Hence the application is 

liable to be dismissed with cost as devoid of any merit. 

l3. 	That the respondents have no comments to offer to para 6 & 7. 
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14. 	That with regard to the statements made in para 8.1, 8.2 and 9 

of the application, the respondents state that under the facts and 

circumstances of the case and the provisions of law, the applicant is not 

entitled to any relief whatsoever as prayed for and hence the application is 

liable to be dismissed with cost. 

In the premises aforesad, it is prayed 

that Your Lordships would be pleased to 

hear the parties peruse the records and 

after hearing the parties, perusing the 

records shall also be pleased to dismiss 

the case with cost. 

VERIFICATION 

....................,presently 

working as .........1 .LPVTh.... -"--- ...., eing competent 

and duly authorised to sign this verification do hereby solemnly affirm and 

state that the statements made in para 1LJ./ ............ ........... are true 

to my knowledge and belief, those made in para . ............................................. 

being matter of records are true to my information derived therefrom and 

the rest are my humble submission before this Hon'ble Tribunal. I have not 

suppressed any material facts. 

And I sign this verification on this ............ 	day of 

Qctober,200 I at Guwahati. 

Dep °  

01 uvt1ptI 
Dhi3 G*w*Mt& 
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Now Delhi, dated 24th 000.,1985 To 

The °iroctor, 
Control Bureau of IflVostigatjo .1 

	

Subjoct._ 	D e" Put0tijn al101Ince to .Poj00 
0 ficcrs on in the Control Sureou 
of Invost 

gation 	ad_h00 
1flcroa50 of 

r. • . Sir, 

	

. ................ .- 

	 iam.djrot 	to rofor 	the tlIflstry or Home IFFnj r  

	

ette 	No.7/io/60_ III da 	tho 18th Fobrury, 161 
Ond 

No.7/3i/6111 dCtd the 10th 
°y,1961 and this Dcpa_ 

mont's lOttor No.2o3/1/75rDI 
dated the 25th pril,1975 

rcgordjg 
°°olIdOt0d doputat 	

olio 	pa 	to t he  
Stat0 PolI 	0ffICors on doputatj.. to the C.8.1 in the 
rank oP 1PQCtors °nd bOlo, and lOttor 

	
rAVD. II 
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allowance payobj0 
to t 	

State Palj0 Officers on deputot 0  
to th 	

th rank of DOpUty Supdt, of .  Polj 	fld 

to 53y that tho quostjo of revising 
the present rates of 

deputation Oulowanco has.beenud 
	

•th000flsjdoat. 	of 

t 	

now been decldQd 
to revis9 th Pbsnt rat 	.O 

adh00 bai3 Ond,as-5 1ter1m 

measure t3,b 

3djUS0 OgOjflst 	
Cn3l recommnd3tj 	of 

thoFourth Pay 
Commission, °S.may bo accepted by the Got. 

The revised rtas of doputrtjon 
allo309 For th Stt 

Polio9 '0 PFiccrs in deputatj)fl to th 
CBI would baag under 

w.e.p1 .It 3anuary, 1986: 
Rank 

Doput Supdt of PolI 	
Rs.225/.. .m. 

Inspoctors 	
R 	p.m. . 

Sub_Inspo00 	 Rss.225/ 
.i O/_ p.m. 

ASsistant SIs 	

120/ p.m. 
Hoa C0nstab10 	 Rs.

m. 
b COflStl 	 90/_ p 

	

s 	 • 	

Rs, 75/_ p. .m. 
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orders 	of 	the 	Government 	regardi,ng 	rationaiisatiofl 
of 	terms 	of deputation 	fár.Police 	Officers 	in 	the 

i)MP1A 	Leter Central 	13ureau 	of Investigation 	and 	to 	convey 	the 
No.7110160,- sanction 	o.f 	the 	President 	Co 	the 	grant 	of 	a 	conzoj.i.- 
P.111 	dt. dated 	Deputation 	4iipwance 	to 	Officers 	of 	the 	rank 
18.2.1961. of Di'. 	$updt. 	of Police 	and 	below 	ondepubation 	to 

• the: Central 	Bureau 	of Investigation 	at 	the 	rate 	of 
ii)NIIA 	le .ter 20% 	of the 	basic 	payJectQ 	aim 	pf Rs. 500/ - 

P.IIIdt.  
10.5.1961  

• The 	deputation 	alloowance 	at 	the 	rev'ised 	reitc 

''iii)DP&AR will 	be 	payable 	w.e.f. 	1.5.1994., 
• 	letterNo. 	' 

20311175-AVD. 
II 	dt.25.4.75 This 	issues 	with 	the 	concurrence 	of 	the 

• Ministry of Finance 	(Deptt. 	of Expenditure) 	vide thei 
iv)DP&AR 	No. 	. 	' U.0. 	No.880/84-Fin.II 	dated 	22.4.94.. 

203/11:75 •, 	
. 

•AD.II 	dt. 	. S  

5 	 2g,11.75 	. 	. . . . 	. 	. 	S.. 	. 	Yours 	faithfully, 

v)DP&T letter 
. 

No.20311180-A VD.II 
dated 	24.12.1985. . 	 .. 	 S  

(p . 	c 	RTfI-IT) 

7 	\ 	 ub: 	Deputation allowance to Police office.rs5 on 
deputation to the Central Bureau of 
Investigation.

zl  

Sir, 

\, \ I am directed to refer to the rnagi.--naTi'no ta(j 

• 1- - 

, po tC' 
lot  ni  

;•c 	
qp_I.

tjov 

,•44•• 	

C 

-S 

L 

is. 

i• 	R,1.Jt J 

j4S  

(( 

To. 

The Director, 
• 	 S 	 Central Bureau of Investigation, 

e w Delhi.  

I .  

S 	

- 

No. 203/6/90-A VD. fl. 
Government of 	f• 
Ministry of Personnel, P.C.  
Deptt. of Pprsonn3. & 	Trg. 

New Delhi 
Dated:25-4-1994. 

Under Secretary to the Govt. 
of india. 
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(ciiPrER 	I,SECTION 	11, 	p.ra 	14.) 

4 ANNEXURE-3 

/ No. 7/10/60-P.III 
Govern.uont of India 

Ministry of Homq Affairs 

FROM 

Shri P.K.Dave, 
Deputy Secretary to the Govt. of India. 

To 

(1)The Director,Inte1l.ienCe Bureau,New Delhi. 

( 	2)The Inspector General, 
Special Police Establishment, 

. 	New Delhi. 

Dated the 18th February, 	1961 

Sub: 	Rcttionalisation of pay scales and AllowaflCco for 
deputationists Police Officers in the IntolliienCe 
Bureau/Special Police Establishment. 

Sir, 	. 
In supersessloh of all previous orders on the 

(. subject, 	I am directed to convoy the sanction of the President 
to the Craht of the followin 	scales of pay and allowances 
to the Deputationist Police Officrs in the IntelligenCe 
Bureau/Special Police Establishment, with effect from the 

4 0, . 	1st March,1961 , 	suboct to the condition that staff already 
. :k these, oranisations on the date of issue ........ ..on..deputation..with 

of this letter, shall have the option to remain on the 
existing terms and conditions:- 

1 . Pay and Dearness Allowance. 

The scabs of pay and actual pay shall be those 
adtaissiblo in the parent state/Administration. For persons 
who coie on promotion or are promoted while sorvin; with 
the Governuicnt of India, 	the presumptive pay in the equiwi].nt 
post, in the parent cadre, accordinr 	to the parent Stat/ 

I Administration rules will be admissible. In other case . 1 no special pay that. may be ad.misiblo in certain branchori  
of the State Police will. be'albowed in addition. Dearness 
allowance will be calculated at rates prescribed by the 

4 rules of the State/Adciinistration correspofldin: to the 
. . basic pay as 	ixd above. The equivalent posts for the 

purpos 	of.this pra;raph 	.n the 	tat/AdnintIatiOfl 

will be as follows:- 

on 	.. 

of  

lit 



4 

7 	 12- 
'S...4,.,,,.'.&..L 	 .,. ............,,, 

I.B. 

Assistant 
C enti-al 
Intellicence 
Off ior 

A 3 S tan t 
Central 
'Intellienoe 
Officer 
(Grade-II)c, 

Inspoctor/Assi. stant 
Public Prosecutor 
(Crude-I) 

Sub-Inspector 
Assistant Public' 
roe ecutor 
(Grade-Il) 

'Stqtc/Adrin. 

Inspector. 

/ 
Sub-Inspector. 

(\ 

Junior 	' . 	Aesitnt Sub- , 	Assistant 
Inte1lience 	Inspector. Sub-Inspector 
Officer 
Assistant 
Sub_i 
Inspetor. 

JUniOr  
InteIlience 	Head Constable .... Head'Constble 

• 	Offic 1er 
' (iiead 	.' . 
Constbie) 

Constable 	' 	. 	.• 	Constable Constable 

• 	 2.Deputation Allowance: 

A consolidated deputation a.iowance will be 
paid ht tho followin 	rates:- 

Assistant Central Intellience R. 	150/- p.m. 
OfficOr (Grade-I ) Inspector 

Assistant Central Intelljence' RslOO/ 	pm 
Off icer( Grade-II)/Sub-Inspector 

Junior Intelliaeace Officer 	" 	• 	• Rs. 80/- p.m. 
Assistant Sub-Inspector! 	, 
AssistL&nt Sub-Inspector 

Junior Intellience Officer 	 • Rs. 601- p.m. 
(Head iConstablo)/ head Constable 

Constaible 	" . 	 . 	• 	R. 50/- 

** N.B. Rates of deputation idlowance admis 
1 .1 .73 have been indicated above. A 

ttrr,ient is enclosed vi 	Annexure 
tes of special pay/deputation 

adcy,jble to various catecor4.es of 

3ible from 
consolidated 
NO.11 ohow.n 
ci lowance 
officers 

.Contd....82 
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SPECIJL PY 

• 	 In VieJ of the onerous and difficult nature of 
duties a special pay, to be treated as duty allowance 
under trticle 23-C,Civil service Regulations for 

/ 	 Purposes of pension under 4rt1clo 486 CSR, will be 
/ 	 paid as follows:- 

I Assistant Cntral Intllionce o 75/ P. N. 
Officer (Grade-I)/Inspectbr 

Assistant Central Intollic:ence, 
Officer (Crade-II)/Sub_Inspecto 	Rs. 50/- P. N. 

Junior 'intelligence Officer Rs. 30/ P.M. 
(Assistant Sub-Inspector)! 
Assistant Sub-Inspecor. 

Junior Inteliience Officer . 20/- P.M. 
Constabl)/Xlcad Constable 

	

Consta1e 	 Rs 151- P.M. 

UNIFORI CLOTHING ALIWANCE: 

H 	
In view of the fact that Police Officers on 

deputation in the Inte1iigc Bureau/Special PolIce 
Establishment are required to maintain their 
uniform and may be called upon to 'wear it at short 
notice, a consolidated uniforn allowance will be paid 
at the followine rates, except for Head Cnttble and 
Constables in the SpecLal Police Estab1ishment,o 
will continue to Cet free uniform as at present;- 
Assistant Central Inte11ience 	 .'1OO/- per annum 
Officer (Grade_I)/lnspector 

•Assjstant Cetra1 Itellfgence' . 	. 75/- -do- Officer (Grado-II)sub_Inspector 

Junior ,Intellience Officer 	 R. 50/- -do-- 
(Asstt. Su-InsOector)/ 
Assistant Sub-Inspector) 

Junior Intelligence Officer 	 R. 40 — 
(dead CQflStübl)/Hd  Constable 

Constable 	. 	 . 	 . 301- -do- 

F6ri period less than a year, the allowance 
will be paid on a pro-rata basis for 'completed 

....' 	. .........uonths of. 	ervice...on.i.. 	.. 	 "• 	.. 

Contd...33 
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I 

HOUSE RENT ALLOW1NCi 

Free unfurnished accomr.iodatiofl wilibo 
admissible to all deputationist staff of the above 
"iankb at sces prescribed for equivalent CiD/SB/ 
staff of the State/AdDifliStratiOr, posted at Vhe same 
place..Where such accommodation is.nota'ailable, 
house-rent allowGnqe will be paid a iateS admissible 
to 011)/SB/ID staff of equivalentranks of the State/Ad1]fl, 
posted at.tho uc.r.e p.ace. 

CONVEY;dJCF ALLOWANCE: 

CveyancallowcflCe will be fixed in accordance 
with the rationalised scheme for this allowance which 
is at present uhder conaideationof the Ministry of 
Pinaicé. Till such time as this scheme is finalised and 
its provisions implemented for InellieflCe BureaU/ 
Special Police Establishment, trio existini ,  iatos of the 
alloiance will be continued, as fixed above. 

OTHER Aj,LOWANCES 

All other allowances will be at Central Goverflmefl 
atefs but no Central Dearness Allowance or Central Hous 

Rcnt Allowance will be payable. Wherever special loca 
lloiances, such as frontier allciwanCe, remote localiY 

allowanoe, winter allowance, hea±in 	 .1 corceiSiOfl, sp(al 
compensatory allowance etc. are sanctiond for the 
Central Govornmnt Servants, the$ will be autonatiallY 
madepplicable to deputationist j Lqstt. Central 

Intelligence Officer/ 	 • Inapootcr 	of Police(SPeCia 1. 

Police Establishment) otc1 as .weli. 

None of the allowance other than Dearness AlOWance 
and house rent allowance to which the officers vU1.{ 
have been entitled mder their parent Government t for 
their deputation, will be payable while on deputai° 
While chanos in the rates of pay, dearness allowance, 
effected by the State Government/Administration w-.1 be 
automatically made applicable from the date on wh.Ch 

• 	they occur, chanCes in the rates of other aIlowano5 effected 
by the State Governments /Admini$trati.ofl of the 	

of fresh 
• 

	

	allowances by the State Government/Adniflistratiofl will not 
effct the terms of deputation. Chane in the ratS 
of a llowanceo(other than dearness allowance and hc"5e rent 
allówances( o.th.er_than-dearness'allOWbfi nosandhc1310flt' 
clláwanoe) effected by the Central Govermc-n, wil be 
automatically made applicable from the date on which 
they occur. 

-r 

Ii 

. Ifit'. • 	

- ---.•• 

n' 

Yours faithfully, 

1. . Tandon 
Under Eecy to the Govt. 

of India. 

Contd... .84 

?'\ 
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(Chapter I,Setion II,Para 14) 

/ 	A.NNEXURE-1 

No F.7/31/61.p.11x 
Government of IndIa 

Ministry of Home Affairs 

PROM 

.Shri N..N.Tandon, 
Under Secretary to the Government of India. 

TO,. 

(i) The Direotor, 
IntellIrence Bureau,New Delhi. 

General, 
Special Polic0 Establishinant, 
New Delhi. 

New Delhi.-11,the 10th May,196. 
Sub: 	

Deputationjats Dy.Central Intellience Officers 
in the Intellj-enco Bureau/'.$uporjntond.t c , ,f 
Police in the'Special Pciico Establish.ment_ 
Rationalisation of Pay scales and allowances. 

Sir, 

In supereession of all previous orders on the 
subject, I ani directed to Convey the sanction of the 
President to the grant of the flljn, ,  scale of pay and 
llpwnces to the Deputationist (±) Dy.Central Intellience 

Officers in the Intelligence •Bureau and (ii) Dy.Superintende; 
of Police in the Special Police Establishment, with efft 
from the 1st May,1 961 , Subject to the condition that the . 
officers already on deputation with the Ifltellience 3ureau/ 
Special Police Establishment, on the date of 

ISSUe ( 

this letter, shall have the option to remain on the exi3tinC 
terms and conditions except. in reard to house Rent Allowanc 

• which •sh11 Invariably be 1overned by sub para (s). below: 
2. 	1) Ppx AND DEARNESS ALLOWANCE: 

. 	 f The scales of pa and actual pay shall be those 
admissible in the parent State/Administration For Devsons 
who come on promotion or are promoted while soivic With the Government of Ind.a, th presumptive pay inhc 
equivalent post, in the parent cadre, accordin. to the 
parent St3te/Ad,r. rules iil1 be admissible. In eYher 
Case no specialpay that may be admissible in cvain 
branch 	the State fol.c 	w .1 bn 3jw4 	Iiddi.±.i0n / 

Contd...7 	 / 
\ 
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7 
Dearness allowance will be calculated at ratcs presc 	ed 

by the rules of'.the State/Adfl. coi're3pondifl( to the 
basic pay as fixed above. The equivalent posts, for the 
purpose of, this letter; in the State/Admfl. will be aS 

follows:- 

INTELLIGENCE BUREAU 	SPE 	 STATE/AD?4INISTJTIO1 

Dy.Central IntellienOe Deputy Supdt. Astt.COmTfliS5i0fler 

Officer. 	 of Police, 	of poiice(Special 
• 	 Branch ) at 

.Calcutta. 

SupOrintondont of 
BombaY(poC 1  
Branch)CitY 
Police, at Bombay. 

Deputy Supdt.of / 
Police o the CID, 
SB/lB at other 
plaOes. 

•.. 	 ......: 

A.conoolidatod deputation allowance at the race 

Ae increased Rz. 150/_* per month, will be paid. 

on•tho roco- 
'nniendaton of 3.' ' 	SPECIAL PAY. 

he' third pay' 'In', view of the ôneroü1d difficult nature of 
9 ommiss1on. duties, a 	pecia]. pay of Rs. 100/- 	per 	onth, 	to b 

:* For Officers treated as duty allowance under Article 23-C,CiV1 
:.vorkina in 	' Service Reulations.for purposes of j,ension undo: 
Central Branchea Article 486 CSR will be paid. 

:'df.CBI, 	the rate 
f'8pecial 	pay ..  CLOTHING. ALLOWANCE/UNIFORM CRA 
.150/_.p.m. 	•.' ' 

In view of the fact that Police Officers 
,i4r'ri in the Tnt4lirreflCe Bureau/Special PoEce -- 	- 

Establis}ent are required to.maintaifl their uni'O,rm 
and may be called upon the wear it at short not0, a 

he con'solidãtod unIform allowance will be paid at 

115/-P.A. , rate of Ps. 125/- per annuiLFor periods less than a 
Da 21 .10.72 yer, the allowance will be paid on 	 basis 

o H.O'. 	ondt. for completed months of service'. 

74/33/7 2-A1).V  HOUSE RENT 	LLOlANCE: 
211 . 	.16. 

930 on deputa- ' Fr'e unfu.rnished accômmodaIofl at scales 

on to CBI frorn prescribed for equivalent .CID/SB/Th Officer o: 	the 

ore21 .10.72 e ame ple.cé, 	or if 
. State/Administration, posted at th 	c 

fl continue no such offIcer is posted'at the placo,at the scal 

draw 	1b.125/- that would have been'presCribed by the Ste Govt.,' 
.annuu., Administration concerned if such officer was to be 

pasted. Where such accommodation is. not EL Vuilab100u9 0 

the ra teF ttdmisihle rent allowance will be pa±d at 

• 

F ': 	

lent 

 41 	,• ,,,,,•, 
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to CID/SB/IB Officers of equivalent rank of the 
State/AdlainiStratiC,POSted at the same place, or if 
no such officer is posted at the place, at the scales 
that would have been prescribed by the State Govornrncnt/ 

Administration concerned if such officer was to be 

posted. 

6. 	CONVEYA.NcEALLOwANCE 

Conveyance allowance will be fixed in accordance 
with the rationalised scheme for this allowance which is 
at present under, consideration of the Ninistry of Finance. 

• 	Till euch 	issoheDe is finalised and its provisiOnS 

implemented for Intelli 1 enCe Bureau/Special Police 
• Establishment,' the existi 	rates of the allowance will 

be co'ntinued.(Sjflce modified vide S.R. 25). 

• 	7 	OTHER ALLO WANC SS  

All other allowances will be at Central GoverflDflt 
rates but no Central Dearness Allowance or Central lloizse 
Rent Allowance will be payable,whereVer special loca' 
a11oWanpes,. such as frontier allowance, remote locqlitY 
allowance, winter allowance,heatifl 	dcssion, special 

compensatory allowance, etc.are sanctioned for the 
Central Governwent servants, they will be automatically 
riade applicable to deputationists Dy.Centrai IntOlLLCeflC0 

.:Officers/Thf.Superifitefldeflt of'Police (Special Police 
•1otahlishmet) as well. 

8. 	None of the alloithnces other than DearnesS 
Allowance and house rent allowance to whichthe 0fficers 
would have been entitled under their parent Gove:flment 

•.bi't for their deputation, will be payable sth lie on 
deputation. Whilo chonos in the rates of pay,dearnoss  

allowance and house. rent allowance,' effected by thc 
5tate Goverriment/AdriiniStratiQfl will be automaticRilY 
made applicable from the date on which they ocUr, 
chanres in the rates of other allowances effected by 

• 	.the State Governent/Adui'niStratiOfl or the ra11t. 01 

• 	 frei allowances by the State GoverrnBnt/Admiflistt)0fl 
- . 	will not affect the terr.o of deputation. Chanp 

in th rates of allowances (other than dearnesø al)CWtinCO 

and house rent allowance) effected by the Central 
Government will, however, be tiiftomatically rad9 
•opplichlo from the date on which they occflr. 

Yotrs fajtl;.tul_Y, 

\ \Ji
- N • . TA1 DON 

Under iocretarY to the Govt. of 
• I nd a 

f fCt 
o Co n"1 • .79 

cau  
1t 
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ANNEXURE-6 

No. 203/ 1  /75-AvD.lI 
Government of India /Bhart 3rkcr 

Cabinet Secrotariat/Mantrimandal achivlaya 
Department of Personnel and AdminiSt,'atiVe Reform's 
(Kctrmik aur Prahasctnik Sudhar Vibhag) 

Rew DelhI dated 25th Apri,75. 

S..,  

- 

To 
The Director, 
Central Bureau of Invest:igation, 
New Delhi. 

Sub: Deputation allowance to Police Officers on deputtttion 
in the Central Bureau of Invootiation. 

Sir, 

In partial modification of the Ministry of Home 
Affairsletter NO. 7/10/60-P.III dated the 18th Pebruary,61, 
and NO. 7/31/61-P.III, dated 10.5.61, regardin rationalisation 
of pay and scale and allowance for deputat.ionists police officers 
in the Central Bureau of Investigation,I am directed to convey 
the sanction of the President to the grant of the following 
revis'ed rates of consolidated deputation allowance to the tato 
Police Officers of the rank of Inspector of Police and belc'i 
on deputatiori In the Central Bureau of Investigation as 
recOrnended by the Third Pay Comi3sion*  in paras 1 2 & 56 of 
chapter 29 of the volume II of its roport:- 

RANK 	 Rate of deputation 
allowance. 	- 

Inspector of Police 	 As. 150/- P.M. 
Sub-Inspcntor of Police 	 N. 100:'- p.m. 
Asstt..Sub-Inopr.of Police 	 . 	/_ P•• 
Head Constable 	 As. 	o/- P.M. 
Constable 	0 	 As. 	o/- p.m. 

• 	 2. 	Thocdputation allowance at the revisi rates mentioned 
above will be payable with effect,from 1 .7.74. 

3. 	This isaucs with;tho concurrenco of the 4inistry of 
Finance (Doparthent of Expenditure) vido their tJO NO. 

'.;.-3.032HP/75.dated7..4.75 	0.......- 

Tours faithfully, 
B.C.Vnnjani 

Under Secv. to the Govt. of 'India 

(N.B.) Deputation allowanceat the rate of As. 1501- p.m. 
to Dy.SPs w.e.f. 1 .8.75 vide DP&AR letter 
NO. 203/1/75-AVD.II dated 28.11 .75 (inncxure -7) 

• 	

0,,• 
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• 	 ANExUm-L 

No. A-39011/4/75-AD.V 
Cabinet Secretc.ria 4  
Deprtent of Personnel and Adinn.Reforms 
Central Bureau of Investigation 
Sardar Patel Bhavan,New Delhi. -i 

Dated the 12th December,1975 

MEMORANDUM 

A copy of undermentiod paper 18 forwarded to 
all Supdt. of Police, Central Bureau 'of Inve8t1ation 
Branphee for further necessary action. 

3 d!- 
( K.L.Chuh) 

For Administrative Officer(E) 
CBI' 

Paper forwgrded: 

A óoy'of DP&AR (AvD.,II) letter NO. 203/1/75-AVD.II 
dated 28.11 .75. 

Sub: Deputation allowance to Police Officers on deputation 
to C €nt ral Bureau of InvestiatiOn. 

.1 

I. 

•i Ir partial modification of the Ministry of Home 
Affctir letter NO. F.7/91/61-P.III,dated' the fOth Nay,1961 , 
recarding rationalisation of ay scale nd allowances for 
Deputhtionist Deputy .  Superintendent of:Police 'in the 

• SpecIal Police Establishment, I am directed to convey 
• 

	

	the sanction of the President to the arant of deputation 
allowince at enhanced rate of Rs. 150/- per month to 
offidera of the raik of Dy.Superintendent of Police in 
the,Cent.rai Bureau Of InvestiGation as recomiended by the 
Third Pay Commiosion vide para 12 of Chapter 29 of their 
report. 	 . 

\ 	t .  
•.':2.'..•f..Thedepu•t'tion...allowance at the rviaed.ratea........ 

mentoned above will be payable 'with eff opt from 
Ist'August,1975 	.• 

3. 	This issues with the concurrence of the Ninistry 
of Pinahcè vide their UO NO. 9804-HF/75 dated the 
21st October,1975. 

Yourfaithfully, 
H 	 Sa,- B.C.Vanjani 

• 	Under Secy. to the Government of Indirm. 

Contd. ..88 

ego  0 

A . 

............ 

- 	
•4•' 



t . 	 NUt a x  

- 	 . 	. Lrsoflfl 	
& 

t'J e Td rj.. 

Ubj 	
T 

Ofl 
deUtt. 

., . 	.. 	 . 	. . . 	. . 	
epio;:/cri.n ., :, • 	 . . 	, ., . . , 

Yez-tkj; 	Vt/ate to e_ cd;c Q 

c 

B0Ues etc 

Jc 
	tenul al 

01 at 	2has been 
6) 0

C 	 .lx.. - 	er 	Piac 	
s orn 

thea 	from 	 . 

ALa t 	eflt 	51 thjec.t 

	

/ 	
be tY . 	/75 	

rLou 	
on 	

. 	 out • 	''0di.. 	 - 	 '° b1thg 	0 S/ord 
Qi?T 	 rc 	 ir t ° r 	 seL. 	

.r 

t- :- 	t0 	 &CqJ , 	e 
'4. 	 'Ste. 	) -cirg 	 tI.in 	 S 

COtnpj ian  C 	 of, th 4 s  - 1St-. 

°' 	,.. 	• 	. . 	.' pL 	
• 	 • 	O.. 

2.1 

................. .•. 	
• 	 C Inareg 	.LDpiy0 	 .

COZQ 
/ 	

U 	

c' 
'S 

omo'3 • 
	ECZ•jg 

Cate 
r /1 0c&L 

	

nomous  
lLc4tc 	

b 	P:flj 	
iE. et:c ( ;h :J• e  or  

on coj 	1a 	 " - 	. 	'r,e- 	. 	. 0rS 	e 	 - 
• 	Vj 	..! 	 3e.z' 	 se or 0 tmnent , 

V. 	 . 	 0: e-,.-. 	 .... 	 . 	 tS W' 

	

2mer]t ori 	PC 	tQe 	&1SC 

	

OVIIJI g 	bo as  state (tave Cutt 
- 	 4o1orr:9i te 

Qe-. 	
( 

. 	Post 	 r 	 .. . 	
. 

i 	 nose 1-i: 	Q1a 
ze . ces . nd 	- 

.0ZC- 

Cit 	 • 	. 

	

)U 	L Cz 2tJ::L a , 	pu 
• 

Y. Dj- 	Uxcj 	• 
Se 	 Ct 

• 	. 	 ' 'crer 	• .  odapbly; lSSU 

	

• 	--•\\ 	• 	, 	f 	
- 	'-2;r 

goes 
4 

•0 



• - 

u- 

.I: 

I •:. -I-- 

•7 	•\__ 

.1• 

VC.  . 	.1 	

.L ? 

I -I 	j 	

r 

L'1 	'- i*'1t( 

 

J. i1A 

 

.J 	? 	
1 	 •__ w 

 

li t  

L 	 )\Y4 	
I I 
	

I 	
Ur 

	

.• 	. 	', 	. 	 .-. 	

.7_ 	 - 	.- 
I U/V 	1 	

aD J 	t I 	
L 3P 	1 

AA (Lum 	c 1 r 7 J 

al  

41 

•.:• 	 .. 

r, ': 	
:. 	

:.;• 	
CflV ~ . 

v q 
I 	

n 
I 0Z 	

t e rec_ 
ion 

I' 	
7 I7 	I 	

/eIt 	

c 	Q 	
d 

	

bI 	

i 

I3tQth* 
L 	r)cs 	

7J2otrr 

It •/ 	U; 	
l ,, 	

. 	 . 

rI  ce 
F- gn 	 I 	

I I 

i t,
It(

lov 

1@ 	4 
I 	

ltr 	
?rIl 	£ 	

2rI 	 I 	rt(rIDJ 

I 	j+ 	 I7 	

4 	 IJ 	
I 	

XCI 	_ 

	

4 ; 	
I 	

I' I 	j 	 • 	
:' 	. 	

, _ 	. 	
• 	

c:•' 	.: 	• 	- 	. 	. 	. 	

I 	• , . 	, 	 , 	, 	. .- . ' 	 . 	, 

	

1r 	
I 	

yi 	
I 

4 	

I 	 I 	

I 	 J Off  
I 	

r 	
I4 	I L' rU 	

7e 

f C L 	 -I 	

I 	 Ej 	_ 

L 	: 	, 	
rrI 	

I 	1 	
1 	

1 : 	
-: - 	. . 	 :.; 	 ;. 	

: 	 ,• 

h1 	
Ip(i4 	ry 

., 	. 	, 	 F  • 	

id 	
, 	 . 

L. .IJ 	 . 	., 	 . 	, 

I. 	 , 

L - J -1 	n 	
treat e 	e 

It 

It 
U. 

II I 	

r\_ 	
( 	

I 

I 	

1 	
7 	 I  

41 

it 	cT 

	
I 

)ayj 2k 	- 	

i the - 

	

1CIC 	
'OC- 	 ._ 	

SC 

se 

VT 

I 	 . 	 . 	 - wb  

­olI
a  

cn 

ct  

I 	 I 

di 
I I 	r 	1 	

I 

Cd II L 	
1tr1it 	

dG 

	

. 	- 

• 	- 	

I 	

Cc- d 	. • 
- 	•• — 	.- 	

7 •i 	 - 	 - 	 -. • 	
.,. rT 



7-  - 

•. 	 - 	
. 	

7 

saw 

	

: 	

•ce(s) 	Cidg nte 

	

alS D'to a 	
Cadre Post P.

ar,ess • I.Ic.cst: 	 . 	 . - 	

. 	 . 	. 	. 	. 	 ,. 	 . .Jr 	, 

if 
n .mpj Tee atedonde . I 	

tb 	ter th pay 	cae of 	of 
C'Ytation/ 	

'p 	or.h 	pv 	te 
cad,15 eutj 	(duty) aan • 	per3oQ&1 ay 4  if azy, 

4*2 	Th 	
ahorjty shou11, 	th 

j •'cft 	
wlthth ne mcflth 	O' the date Of 

:the 	
po3t 	the eme 	g he1f, 

.5 -  '• 	

te Qti,Cg3, 	
: 	- - 	 . .' 

	

 1 
 43 	

once 

	

the 	 8h 	be mly rj3e the oj 	 the 
• 'I Canc 	

wi11' 	
the date 

	

. .jl ccc rQric. of t1-e same. 	

-:. 	 - 

 of 

a) when he 	 profo 
II T 	

?cte to non unj 	
or grade lerer cadrc 	in • 	 . 	 - 

to a 	grade 	is 

	

, 	
arQnt- cadre, 

	

(c) 5ihn th sca1 ofy otho 	ent Pose on the 
bj of 	h e13 a 

	the 
 

ex-cadze post h 	 or 
i by the eioyee3 dn sc-ice s 	

eIther P 	eLve rrom a etropec.tjve date 
,i, 	, • 	:(d)  as eed 'on -the reVesa 

th -ee 	 of the 	Plovees,' 

: 	

of profor J 	 to flO
Ion 

• 	. • 
	of py 	 Cae Parent 	

•. 

• 	• 	
tatjcnts 	

be ref Jxed with the ay of 
 referen 

	

, to the 	
enttjent of y 	t he Parent 	

tihe In.,topt • frt 	y' 
scab of the dctat, Post and no •• : 	'.H. 	chaflge 	'Pi 	a1e 	xerc 	envj.a 

•:, H' 	, • 	

dra 	
1i 	'wil' be the Pay refed 

13 less. 

• 	' 	

. 	• 	• 	tez 'Re vision in the sates of 	, HRA or. ai1cwanc' Gither 	the  sha 	b 	rent or bcrrowg 
crg.n isatn 	

an 

	

 of the arjIer 	 or  

60 

7• 



.., •: 

::" 	

::• 	• 	

3  T 	;,T,•:T. • ••I•T.• 	
• 	.1 

! • 	 • 53 	. lu casCz Q 	:;7oii•;-:: t fl ts tc • SeCEL c - 	s'bseient 
e-c:dre çc5:(s •) in . it:he' 	sca1e than that cf the 

. 	."- ... 	prEviou•.s x-.cadr2 cst, the pa'i cr.ay b 	; ±t rfernce 

•• L' 	tothepay c.wn ji t:-.e c.ä:e 	nc 	the -r 	fixed 

. 	h.ppensto be,-1s than the payr.w in the previcus 
: : 	• 	e:.c.:carC 	st, .the di.Eererice m 	be a1iQed as 

. .t 

	

	 - . . pay to b aEceà in future irçree inpy. This i-s 
5ujct to the c6r.1ition th.tor both the ccce.sis the 

I 	
"'•• ern31oyee shc.u1d have opted tà draw pcy in tie sc:1s o 

pay att.athed to the ,ex-cdre pcts, 	• 	. 

1 	, •:: .... :Nti. 	Tne term p.rent post:aic 7ay rnears the 
?O5t held on reg1ar basis i the cazent 

•:., 	. . : : 	 orgar13at1on and pay dr,in/adrniibie—in. 
sucn a o5t resoectively, 

'I 	 2. 	of:: ice ,z WLO may be; holding a higher post 
on doc basis in the cadre 't the time c 
;roceeding on deputátion/oi seice wld 
ce cons1aCreC to have vacated. thE. post neld on 

-:dhocbasis and pcceeed or deputation/foreign 
-serViC2 from h,is .egular post. During his 

':deputtion/cre1. 	ser-ri, he shall earn 
y 	- 	- :• 	- 	.tjànal thcre;ents, -jn.hi. 3 zgular pot only. 

On 	reverswrl 	he is reao1nte to the 
hi;hr- post onreltr•or dhoc -basis his pay 

• ,..will'get fced wit réfrcrce to the pay 
•issth1e in the lower ptas cn date of 
,.'qtion. In such cnes, i±'his pay gets fed 
_t a stt-3 lier than that o.E his 	or(s) wo 

:,H. 	 rinud to 	 the cadre, no stepping up 
V 	7 	:. il1-b 	iss1e as p'r e:-rtnt 	r ules in so- a: 

as.Cuntral Govt. eniployens are cncerned. Hcwever, 
- 	 t i 	ay s fixed .i.s les..s than t 	a; drn 

L1.2. 	 holdr'j the DSt c' acc bes 
- 	 - 	:-- ay 'a.r1ier drawn will be prctec.ed.. 

-. - 

	

	 rfor., those CEmtral Government employees - 
?O e al:eaQy holding .  a highercst c1 ad-hoc 

• •':- :.:. V:' ' 
•': ' is.or expecting ishortly in th 	arent cdre 

. ' 	 y iicr aU relevant cc'isidare.t.orS before 
rig fr deputatio /f oreicn service. This note ti  

7' 	. 	1; 	•- 	- " 	cutin will be .apl-±cablc.to employees of 

-'-1 	 'tr crgariisatcns wishing to apply for pcsts 
• deputt,ion in Cent-al- Govt, if gcverred by 

smilr rules in parent organisaticfl. 

- Oe off icer appointed cn deputation/foreign 
• 	, • srvice on adhoc basis pering selection of a 

\ 	 regular incumbent may also be regulated n 
- 	-, 	- 	corince with provisions of Para 5.1 & 6.1 -. - 

• 	 • 	- 	- 	th.s O.M. subject to the- condItion that if th 

-' - 	id officer does not fulfil.the eligthility' 
• - - 	 - 	ditjcns laid down in the Recr-iitment,RUleZ 

• 	: 	 - 	- • 	- - the ex-cadre post, his ay in the scale of 
- 

	

	Øa F::-cadre post, if so opteci, shll 'be subject 
th restrictions 'under ?. 35. W;ere the 

- 	
--' 	\•, 	 cruitner.t R1es of the cst h:ve nct b2en 

• - 	-: 	 '. - 	tified, 3uc.h.restrictcns may e enfcrced j.hG 
to hc3.--  'a :cst in euivalt/anl3 

- 	 - 	• 	- 
- V 



- 	- 

• 	
cii 	

. in •na1  t•:th1.az 	 o 	
tc 

bac- 

- 	t h e1- 

/ 

t'e 4, Th 	ovj 	Cf t'hj R.e s •p 	a) 	trnt o 	
Staff o 

Mters 	
";Poj 	

e rej 	by' 
Ovt 

sp 	°ers SS4 	y t 
• 	beh 1 	 . 	 . 

sha 	be 

• 	
• 

 a t t 	 '. 

(a) 5 of 
 

tnc eooyeet5 
Cs 	y 	jc 	to aM.Rs ,  25O/ 	

t 	ansf 
• 	 th sa 	stat0. is 

cf te eioyeeI Lasj 	
y SuhJct to a 5Oo/ 	
l'Other Cases; 

shajj, 

e 	
'rzt 	 as above

t 	
under :- 

	

4j 	 . 	 ' 	 • 

Plus 
DePUttOr() 	

1ce aoe te 	
of Scale o, pay' cf 

py 	re Qfl 	 dssjmji 	than 
Pius 	Qtt(d. I 	tc4 cs 	

the 	t: MV • 	,f 	
plus DA &ZR tc 

Plus Ut(. 	

as 
• 	.:o •t 	ece 	•R. 730b/ 	. zhall 

	

• 	- -: 	
'Sar stat0 	

CC th is purp5 	: fl e 

	

• 	
•• 	

thre 	to t 	stat 	where 	the c duty bfbre roceg on tibr. 	•• 	' 	•- 

tee 
£s no 'thane 	t 	

afters wjt 
t0 th 	

the b 	Gated as. 	th 	arne Stat ion 
• 	

wh the 	1 change 	
1t ould 

be: 	&sn 	
me stat ion So 	as 

• • 	• 	

••1 	 fajj 	th 	the 	Urban 
• 	

eo of 	e, ol  headcru 
	ar COnCe 	 they 	

• 

culd b 	
s tran3f 
	the Same 

	

'1 	' 	•Stat01 

- 

	

H 	, 	 • • 	

•' 	
Contd.7/ 

1 4  
., c 

-- 	•• 	F 	• 	 •,- . •.• 



	

... 	

, .i . 	 . 	 . II _ f: . 
: • V: 	. . 	 . 	 , . 	 . 	

7 

 

. 	 ....
/•' 	&e2 	Secj rt 	

Uty) 	
½efle 	

be 

.. . 	

:r 	
1 	y 	

-ea  Otl 
k~a

:.. 	

. aCCUnt o• t1e Con. 
S.0 C 

- 	

I 	OUc or ur 	

CQ 	
s o: 

: 	
ta th 	

6. 	

t 	e 

	

• 	.: 	:ea 	b 	

.

0.
- 	. 	

, 	 - ' .. 	 - 	

: 	, 	• 	 .. 

•!• 	 ., 	 . 	 . 	. 	. 	 -. 	

. 

	

10-1 

.3 . . 	

c tQ 	
o 	

for 

'ft 	
t- 	th 	

t 	seco 	

c te 

: 

£ 	

ezcr 	
t4 Recit 	

Ru15 	
tPd, 

. 	

te 	

that th cff 	
WOuld ot 

	

' * ' 	e entti 	to 	

Te 

'10

, 	

°ed t• 	
rw Pay 	the.scai0. 	

Ecdr 	st Shall 

: 	

0steVer co 	
0 da 	

that 2e 
Urg 

	

:. 	
. 	. . 	 , 	 . 

	

54 : 	
emolOyee wt te perj 	

oe t 

t 	

•n cePutat/ 

Po 	
• 	

or aoth 

4'. 	
WtOt revog 

t hi3 	

an j 

	

th seco 	

is a the sa 	
a the 

Ce 

	

S 	
Pot,'e 	

o 

	

rzj2 	
1 	 -

CWal 

	

cs :' 	
a ersori on deufat/ Cr 	

on 

	

:f 	o 

	

r 	 any 	
th Pct hel', 	

t 

	

• 	 e 	
(du7 	

.;ij 	
th same a 

Ian 

	

s 	Ce 	
o - 	 2fly 

	

S 	••_• 	

S 	

..• 	 .5 

-- 	r 	

• 	.' 	
• 	a, 	

* 

	

S 	 S 	• 
' 	

area  

I 	

tOr1 my b in  
t0 

: 	
• 	 . 	 . 

	

- 	 L 

t.I 	
. 	 , 	 - 	

.• 	_'.- 	

0. 	

a 	
a 

	

' 	 t0 a p 9(25) or a 	
ru c 

crent 

	

-ed
SCLI 	

be 	 le 
t0 de:utt 

	

my 
 tie 

I 	
t de?ut,On(d 	

5Pcial 
to the Q5t held 

emp 	

ren 	
y

zon 

	

t 	

(dUty) al1oC 
 A. 

	

nd 	
o 	

Paent c 
 sultably 

.3 

	

S 	 . * 	 . 	

•.

ZZ, Pay 	

to the 5cale of 

	

c5 	
:o an the empi0 	

has 	
to 	

nef 

th 	

t0 	

that 5c1e,• 

	

- 	 ho 	
to draw 	

èC1 flot e a 
SWLt:tcr al1C 

	

- 	 . 	

.••.••,• 

	

3 . 3.. 	

. 	

• Con 
 

* 	 . 	

. 	 S 	 . 	• 	 . 	

. 	

5 •• 

	

.4 	 a 	• 	 S 	__ 	S 	 . 	

• 	5 	
4 	 -, 	-, 

	

- 	 of 	 S 	

4 

 
mw 

- 	 - 
S 

). 



:•' • •. 	;t 	 . 	 :• 	' 	• 	 I 	. •.' . 	 ••• 	 .'- 

t ... 	. 	,.. 	 . . 
. 	

.. t ,- . 	1• 	' 	 . 	 , 	 .. 	. 	

; . 	 . 	. '1 	.1:;) 	, . ;1 	•. 	
, __k 	 , 

. 	

' 	 : 	 • : 	
;. . • ,; 	 . 	 -- 	

C 	 - 	 . 	 . 	 . 	 : 	 • 	

0 	 • 

•: 	•. 	 Pt:3c:;ii..;y, 	,, 	Lrwr1 bv 	n 	p1' 	in h1. 	s:') 
H• 	r.tne dc•xLr-L:'nt 	 u to 	Ldmjj ;: 2jC: 

') •'-tt: I 	 :3rL_: -  3::v::c, ±f ne c 't to 	 - i -j.j 	:uttion ', f1trI,i1 •c,l 
L 	 rc';tt Ic 	a1..'4r ce 	t' 	 y 

?I 	 be 	i. s 1e :p 	• , 	I 	.. •. 	• 	. 	. 	. ...- 	. 	. '- . 	• I: . ..- 	 . . 	I 	 •: 	•- 	 •. 	
• 	. 	 .,. 	 . ? 	j' • 	• • 4 ,__ 	' 	rJL i'4 	 , 	, 	

r 

k'.5;..retCzs: 	The 	 in  t - ' ; irt -j 	az-eit grade ornth :ae atc'e to *the dep_tor ocst 
I 	 4TL-a 	e 	 ,.ihethcr he has c - tee for  1c;t 	

b 	c:grac.1e 	1us deutat 	 or te rr.çc1 	,J.t £rfle 	 c3.eLtt ..on pcst. 	bc hI,S o:c 	ar t. Ime 314;f 	
5ca.eV, 	 Osi;, 	Otina1 incrrnent s-iall also 

i
Il 

	

	
!%? coflt,..rue to accz-u 1to n..r in tn oott'hlt on rlar bs is JI;:Thr: 	Paflt1.e/çorgar sat ion 	he . -p$e of rç.at ior 

}Y' icnbickc. toa 	 i 	tne erd c tenure. 

... 	 ri a1lcwces, ar-i. inefit 	on ; 	 deitt1cfore: Z-V icle-  
as tare not admsible to relar 

I 44 	&f r L 	 1p1C:es of 	 in he borrcwmg J: 	 tA 	j 
 ? .io: 	 , 	I  nt e aa 	ie tc ths e icer fill 7: ' 	

'.r9n if, tey were 
the :enz oganisat r 	' 	• 	': 	.- 	f .I;4 	, ::- 	h 	 ( o 	 - b\i,l3 	

: '()'1:- 	ac'c ; fiji 	e r'ç.i1ate wth mut.ia 1  
1na'.n;' 	 o;a.at 

.: 

	

	 •(.•• 	; 	 :.. 	••;..;.: 	;.. ' .. 	
: 	•• 	• 	•, IV 

 ML 	.. I 	i);y•:._:-  ' 	:' _': a-:. JC .fl ing. ..rnc Pay. 
, 	,; i 	Z%._::-:. e il,ransfer T.A. L 4 I .' •,1  t: , ' 	• 	 1••:.:•e i 	c•i 7 l 	1'iarce. •r••-.• 	- 	r ': 	. 	• 	• 	. - •.' 	•t , ' . %J(l• ;.' 	. ,. 	.. . 	. 	. .. 	 ,(v.  lit 

çC 

 'ir' 21' 	I•" 	 llO'C2,'C1 it 	 .l 1 te I A,
the rulc.s as xpla.nc.. a;ainst . 	::t 

 
'? : ' c 	• 	

• , 	tr 	ç ' 	
F 	

' 	,, 	I 	• 

()Coar':s 	 rnployee snaj. e 
to Qeaz - s 	iza 	at t1'e rates Ith 	

r?r'fa_19 	the borrc.ing crgarisat.a-  or ii, c.1\Y 	) 	 1i.ng Orger saton depending on whether 
/ 	I 	 , 	che 1-'as opted forto Tdrw raj n the time scale 

o 'the e'-cac:e po 	or 	own cradebpa7 plus 
'} I 	 ' 	 - 	' 	 (y) allcwanc., I 	- I 	

I 	Ii 	I 	 I 	t 

	

ii) p-iI ical Fac ii it es-Th .s w 	.oe regulated in  
Pj accrance .t th rules of borcwing organ 1- 

I 	I 	 i - 
on  

AM  

••.. .; (±11r. Lav- n of:.cr en detutaticn/forc 	seiDce ' 	
regu1:e cy the leave sa 	c the 

-:at 	ar 	t on • i no/evr an 	l.'O 
nq 1• 	 j 	 I 	 Critd . . 

I  
4 	 t 

- --- - a-----  ----- 	----- 



••L1L " 	
: 	-- 	 .. 	

;i 

1)/i 	
: 	

.• . , : 	 I 	. 	• • ... 	irpt 	
: 	• 	,. 

/ 	 • 	 .,• 	' 
9 	

2-1 

	

• 	

t. 	•• 	. 	• 	. 	.,, 

// 

'•.; 	. 	
: 	• 	• 	•  

Pro ce 
cc.  5 dePaLrne 	•to 

:• 	-.. M' 	:. •' 	

,o sh 	
be gCVee 

.•., 	• 	 - •• 	' 	. 	,•• 	

c 
tJe o r:vrson from 

t

Ion 
znd 

ep 

• • . I ' 	. •:• 	
: 	

to t 	
'Cre,.Itho 	

°gc

pa 

• j !.' 	' 	

:. • 	 t'on•.rnay a1i 	h 	
not e:c 	t 	• 

I ' 	' 	I 	• 	
rncfltis. Tn 

G1flPlYe zh 	
aPy for 

1ave to h ca 
I 

Contro
l  

, 	

I 
lon : 	 , 	

s 1t 	
ai 01 

of 	
aid 

I 	
c3nLrutC 	

eze dfert 	

of 

•.'-: 	.:c:htraa. 	
•an. :ten Cta1, 	

State 	
has be 

II, 	

tn.' 	
3Uc Cases o 	

Utat0 	
om Ceflta1 

I 	
State 	anQ 	

for 

	an 
with the de 	

hjch the 
'leave 	

WhiCh 	
la 	and 

• • I 	
are PabIe 	the 	fldg 

Lbitv 
o: 

Pfl1On/empioyee, cotru 
	to F 

:by th 	
de&rt. to 	

the 

• -• 	

ti 	O 	temt 	dn0 

	

wi 	
be recoye 	 •• 

, 

In CS of eoutatcn of Ctj 	
emp1oyes 

	

onc fctec 	
to 	

Sor dt<Lgs/

ral 

an Auto rnu 

VIC3 the ri of 
'on orj 	

andpes 

	

' 	

ar 
1cV' h1 Or, by the 

,orr21 

tcr 
• 	• 	,•. 	• 	•• • 	- 	• 	

•: 	 , 	
•. 	: 

Li C1 	c 	
Cat 

A. ztor 	 J(/ 	 u
ubj 

ibuthe uet0 
De d CC 

: 	
•- 	• 	' 	• •• 	F 	. 	• 	• 	by,• 

' 
' 

T)CPL4 r 

	

cPtton/for 	
Shall be  

to 	

afl cas 	°ce 	for.  

' 	

a longer 	
te 	s 

'.• 	 • 	•• 	• 	• 	• 	• 	 - 

I 
- 	

' 	iStrtiVe 	
ist7co 	

organ satj 

m 	
bev 	tflj 	

one 

• 	
th 	

the Cetra1 Go the s 	

level 
CSC5 wn 	

is COnSred

int• in 	

/ • 

Cor 

1 
- .: 1 . 	• 	

1 	
• 	• ••• 	• 	 •--• 	

* 



. 	. 	 . 	. 
• 	

. :r 	• 	, 	

. :. 	' 	: 	 , 	. 	. 	 , .,, 

•-.'z 	• 	;' • 	

I 	 j 	 I 	
12::: ' 

crv/g 	
1 tr:s/ 	

tc 

t: 	

o:•'tL- 	
Yr 

; , i 	• 	

t; 	
SCo 	Yea: 

	Pricrj.. 
PeTl Ruj,3 	

JDZolteiy 	

:ur 	
th 

OLiCb/ 	
COtior  

I 	 ' 	I 	

, • 	

t e 	e 	or ' C)vie 	
th 	th 	

o t 	sLcod 
'Cs 	

tr2 	r Rcr,rn 	
RUes te 	

lsud 

1 
: 	 fk?l11. 	

Lç 	

:catc o 	
erU1es Scui 	ter 	to 

c1: 	
rdre 

	

e t I  I 	

f 	

SUc 	
sou1 b 

grnt• 

.•.,. 	 .. 	
1?1 	 . 	 • 	 . 

	

'.t .- -. 	

) 	 I  
%J j1 	

Shu1 be st1 L and 

r 	

sc j 
prc:pubi 

I"I9 11 	

of the 	
Mi5r of th 	crrcir 

	

Jl l 	

r 	

an 	

Otn- °cStOr 

I 	
l)I 	

I 	:h 	
prOi,a1i of t 	nj 	

of 

	

i 	
Wltn 	

tfly jI•

k%::. 	, 	........... 	

. ,. 	'. 	. 	
.., .,;.; 	.. . . . . 	. 	, 	. . 

i.. . 	

,, 	
• 	• • 	

: .) 	 • 	 44. 	• 	• • 	 , 	

I 	• 	 . 	 . 

i 	
() iWr su 	

tars01 	
raflted it OUldbe o r 

UflCst 	
thLt th2 

;c 	

e: t 	rw : 	. 	. 	• 	.. •., 	 . 	. 	
; •.; 	........ • 	.: 	.... . . 	,.. 	•i_ 

' 	 - 

	

bCU1d 	Ubj 	to t 

t11'? 
: 	

'ov 	

orcafl'sato 	thc 	I 

C . 

	

' ? 	
I 	

:u t 

 

't1CPcC/ 	
P1C 	

Cos:ici 	" of',ti, 	
(CC) 

M111- 	; 	
' 	 , I • 

 

rI 	 j 	
'3LC:iiq 

	to t 	Pr 	
t 	r 	£ S¼c or;a St 	, 	

Cccrc 	t Cd 

'I 	tIb 	
Gtflct3 c:or 	

te 	
Py c 

	

PIC4 	

_$ ShC1 	

c recQ;d: , 
't ; 	'I 	I a 
	

; 	 c 	
I • 	

J 
Cfo:Gg £e;iceOf Cntr G-_ 

	

'14
uct 	

3 Yrs, 
CC 	

in ter of 
 qnd 

	

' 	

o t 	SUbJe

Ny 	tn 	
th year 

e1 c s 	t 
e eQd Prescr 	

the 
sa 	

wouj be ai1d ozj1 after 

	

f te 	 rowe 

f Personnei an 
orcjsat 	or yI 	te 	

Qf
cnk 
 t 	

of SL,
. 	 the • 

—'— 	flu 1 •.•. • 	 I. 	- 	 ,. 	. 	 . 

I 	 I 	- 	

I T 	

I 
I 	 - 

NP 

I 	
'JI 	 - •  

ç) 



	

. 	., 	 . 

l 	 • 	
4 	

, 	 - 

: 	.• 	. 	. 	'.• 	• 	8.5 	• 	.: •'•..: 	.. 	• 	• 	tL:, 	
:• t 	 S 9rvz e 	

'•f . 	. :j 	• 	
&1Drescrjö 	. . t1:s. 

•ri 	- Pd 	f  .1 	

) -

ecrujse . . 	. . ! 	,. 	• 	.. . 	
C-m 	- 	J, 	. 	. 	. 	

Es 	 - . 	AC-C 

. 	

: 

	

h • Pie ta 	 10WEd to 	e Upon. s• 'Th.c; • 	. 7 	.. 	.aSh0 	
year 	

Ue C.
hem 

pro
I 	 - - 

	g 	 GS here 

the 
Zn 

or 
In 

	

compu.t'.t. 
	. 	 . 	. 

the Per.Qd of  
c ePQ r. 	 i5tiE 	C e '  

r 	

h' 	
tPd o 	

0 	 e.. 

	

Cxt ,
f f 	Pt': Ce: 	

a 

Cz 	 Prcmot±0 ' 	Pay of 	theurn-Ce 	
th 	- 	 an 	- 	e post - 	

th d 	 cUre Under 

	

SlCuld b r c PLt atbon/f 	the I 	 $LCI 	 th .,;. • .. 	- 	
- e 	

&lNhj. 	a 

	

: 	 StCU1dI. 	 S pa - 	 1fl t 	- 	e - 	
r¼. 	 flC t1 	 . 	 U  PErZQd • : 	 - 	 . 	. 	, 

	

-lc 	
an thG 	Ceut,,# 	

or a 
•• 	

P-ye 	• - 	L 	 . 	'
J.Jz

- 	- 	
• ' flar 	- to - ay 	' 	&e 	 tie

Unt 

I 	
Su 	 to 	

f 	Cr e 
 cf 

0.
.1 	

. 	be afl 	,e 	
Sio 

I

ut 	 UC 	s 
 n. 

c 	 d 	 CaSe 

	

LpL:tt21iy, 	

VZce
to 

0. 
e 	

SeiCe . 	-d o I 	 a 	Z5try/De 	sare PdC9d 
a t the '.S-n tO th 

	iQfl 	 . 	tQ end01 Cid be parent 	° 	1S 	f0 
:z 	±::e;io d 	h i 7tuOfl 	.• 	

. I. 
'

advanc 

/ 
I 	, 	

I 4. 	I 	•. 	.• 	. 	 I 	, 
S., 



t 	
4. 

'4 

• 	 '• 	

. 
I 	

'I 
Ay rcj 	

of 
th PriOr CCflcurrcfl 	of t 

or 	
rai 	' 

4 

4
Inc 

	

' In 	fr a 	

'the 
'flCi 

'Au 	
andIAccQLr 	

er concec w. 

' 	

Qr  bc-arc 	
ftecn1 anc AG tQr 	

flra1 	Ind 

A 	
I 

;, .4 	 ... . •, 	• 	
. 4 . 	 • 	 . 	 • 	

- 	 -• 	 . 	 - 

	

Th 	
Crder take €ifft 	t 	Oat0 cf 

.I:.. 	' 	• 4 	 . • 

	 . 

a 	
'a1recy on 

- 	

f the mo 
o:09r5 	

not bnefjcjai 
he/h may be 

opt 	
th e?rjjcr term(s) ated Ancor po  I- 	• 	

•• 	• 	•• 	• 	
:. 	 . 	•••. 	• 	

•. 	. 	 . 	. 	• 	 • 	. 

vcrsion 
	°11ow) . 

I' 	4 	

4 	

I 
'1 

I 	

t 	

(t 	EV3thy Iycr) 

	

Peputy 	
cretyto th •. ' 	-:- 	• 

'-4 	

To 	. ...... 

, 1 

: 	 . 

. 	. 	.,',. 

- 	.,.. 

'\¼ 

• 	 ., 
illy 

- 	- 	
• 	• 	

V L 
•cf I ndj 

4 JVA4O14II flC a €t P -Z ttren t 	
of the 

-S  

iV:•\4 	If 
• 	• 	

-1 	
1 	• 	,-.- 	 S 

I 

t.4 	• 	
-J 	

-1r •. 

I 

&•,• 	444 	t 	I 4 	4 
,14  

. 	I 	•'• : 	' 	
• 	:- 

4'' 	"• 	.4 	 'V 	
• • 	 . 	.-. 	 - 

! ' V'.. ......... ..... ........ --I.  
I 

¶- 

I 	
4 	4-LI 

' 	
• 	 • • ....'; 	I 	' 1 	 ..t 	 1< 4I,lI4 

	

.4r 	1,I 	 Vu1r. 	 - 
• 

	

iI4 	 Is_I • 

	

• 	,1V4. 	
- 

• 	• 	
... 

• 	 - 	 4 	3, - 	 • 	 • 	 - 	- 

	

- 	- 	- 	 • 	- -r . 	 ? 	'- 	 - V 	• 	
, 	

• 4• 	'• . 

t?k1jt 	
1 (( 	4 	 4/4•4 	t, 	t  I 

I 

I 
I'3 

: • 	•t• 	 4 	• 	4 	 .4 'P , 	• 	,- 	. , 
I 	

- - 
&P 

 

•4 V 

I 
/ 

'M4,'. 	i- 	-'-: 	• 
V 

- 	• 	- 	• 	-. 	• 	-4- 	- 	 - ,-. 	 ' - 
l. 	V 	V 4  

••- • 	' 	. I, ' I • /  - 

-:.- 

'• I•, I 'SI 
- 	• 	- • 	$ - 	, ' 	.1 

'5-. -5-- 	1 . 	 • . 

•c) 

- 	•-'- I 	' 	': r 	-'' • 	• 	•! 	'' 	" ' • 
	•1 

P i..- 

-I 	1  
I 	I 	I 	 I 	 34 

I 	-I 	444 	4 	4 
• 	I •I•.- •4 	ti 	b, 	•_ - 	. .,. 	- 

-- 	 - 	 _i 

- 	 .-: 	
- 

	

' Ifr 	 F 	 -F 

Ak  

••? 	" 	
-'-: - 

h ...  

- 	.•.--,, 	-- _.4V ••  
'I -..  

I 	 • 	I 

N 



	

• 	 -- 	 .- --• 	 - 

• .1 	 . 

No.DPVVSU19991rc_/5/5/86-I WSU 

. ,• 	 . 	
Central Bureau olnvestigation 
(Administratio9, Divisibn)• 

• 	 Block No.3, CGO Complex, 
Lodhi Road. 
NM tielhi.110003. 

I 	

Dated 

To  

Ut • 	
' 	 All SupersPefldentof police 	- 	 * 

• 	', 	 Central rureau of lnestigatiOfl, 

Sub:"' 	. 
• 'I .. 	•• .•.• 	 •• ieputatiofl (Duty Allowance to CBI PorsonrtoL 

Sv 

t-. 	I 	
, 	'•- 

	

!, 	 In superseSSlOn of all previous orders on the above subject, 

/ 

	

	
DP&T vide their letter No 207/1/98-AVD II dated 13 11999 (copy 

enclosed)has conveyed ,anction of the President for extending the 

.\ \ 	-!- 
-.---- 	provisions of the general orders issued by Department of Personnel 

I] 	 1 	 &Training vide their OM No 2/8/97-Estt (Pay II) dated 11 3 1998 (copy 

. 	 i. 	 - 	

. 	 - 

enclosed).regardiflg Deputation (Duty) Allowance to CBI Personnel. 

tli 	••. 	•• 	. 	 - 
: Açcordiigly1 it is clarified that  

\ 	 .., 	•.• 	
• 	 p, 	. 

i) ' 	deputatioñists police officers the 	 who 'are governed y 

- 	 /c Rationailsed Térm2LQS.Pi1tatiQfl.0r Standard Terms of 
case may be, will be given. Deputation 

: 

	

	 (Duty) Allowance with 'effect from Li,i99. as per DP&T letter 

dated 13 11999 referred to above 

tA\ • 	 •• 	 . 	. 	 .• 	
J 

.\ / . \ I.\' 
	• 	( ii) 	the persons on deputation prior to 1.1.99 and vhos9'term of 

t 	 •• . 	..• 	 '-- deputation has not expired on 1.1.99 will be allowed to avail the 
terms of deputation as already settled in their case tof the expiry 

• 	 . 	 of normal term of deputation.. Thereafter, they,4viH have an 
• • . '. 	 • 	

• 	option either to be governed by general order oE to revert back 

• to their cadres, if it does not suit them. Such an option has to 

• .\ . 	• 	
• 	 be exercised before the expiry of the normal term or six months 

• 	
• : 	

from the date oiissue of this letter whichever is êarlier. 

• 	 . 	
• 

• 	:\ 

r-'l 	i*•i* 



P 	TT 

/ 
H - 	'-•- 

.d 

the persons who are on extended deputation as on 1 1 99 will 
be allowed to exercise an option either to switch over,jhe 
general terms of deputation or to reve 	back to their 
does not suit them Such 

cadres, if it 
an option has t6 be exercised before 

the expiry of the normal term or six months from the date of 
issue ofthis letter, whichever is earlier 

 the personnel appointed on or after 11 99 will be governed by 
the general xders contained in DP&T OM dated 5 1 94 read 
with their OMdated 11.3.1998. 

 the Special Pay to deputaionist State Police Officers appointed 
in CBI prior to 1 1 1999 under Rationalised Terms of Deputation 

- 
and whose existing term 
will be allowed till the expiry 

f deputation has not expired so far, 
the of 	existing term 	Thereafter, the 

Special Pay will not be admissiole to such officers 

H 2 All SsP of CBI Branches are accordingly requested to regulate 

the Deputation (Duty) Allowance and Special Pay to the deputationists 

officers who have been working on deputation in CI 

3 This issues with the approval of Joint Dlrector(N+A)/CBI 

Yours faithfully,  .; 

(DR TARSEM CHAND) 
ADMINISTRATIVE OFFICER(E)/C8l 

Copy to- 

4 1 PS to Duector, CBI 
2 PS to AddI Directors, CBI, New Delhi 
3 Sr PAs to all JDs/CBI 

.4. All DlsG/CBI 
5 AQ, P&AO, CBI, New Delhi 
6. DlG(HQ) AO(A), AO(E); CBI, HO, New Delhi. 

Gtj 	
- - 

IOUUw; 	u.i, /aiI, \alll, Ad.V, DPC, JAO/Ad.lV, 

8. 	Guard File. 

- 	End. As above. 
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Office of Or ' 
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CGOCmic  

No.207/1/98AvD TT  
rIOV:UNMEN .F OV INInA 	 Date. ... .......... .... 

-1NISTIty OL PERSONNE1J,'.G & PENSIONS 
	/ J ) EPAflrM1NT 

OF PERSONNEL & TRAINING 	I /:C 	....... 	 . 	 . 

	

I)CL!II, DA1 	6 1 1999 

/ 	
jftl . 	 The Di.ctor 1/ 	

Centzai flueai of 

(kcNl) ATTN DR TARSEM CIIAND, A0(A), 
S. 	

ft SWJJCC 	DI.PUTATTON (Dory) 
ALL0wANcC TO ('131 PCRSONL 

	

In SRpersession of 11 PLc ioi 	orders on the • 	 s'ibJect,. 
.1 am irect,e1 - to convey- th 	sanction of 

f 	 he Pt oicjenL foi 	
\tending the piot ts Ions of the geria OLders 	Pgxdjg deputatjo 	(dttt 	allowance Depa1 tinei 	
of Perone & Tra n tug ft orn tLIu 

to f 	t $ CCj 	 the deput]Ofl of p1 Ice officcrs This tj 	bo appi 'cAble 	1th 	Efect hm I'll," 

I 

2 	This 	 itJi L,ho COnCLUrç of Departm ( 	of orconfl 	
6 TrainIng vide their uo No 861/98-p II daid 31 7 98 an IFD 	Lheir D No 4 L7/g8 Fin LI 

f 	dae 	 . 	 . 

\oUjs 

a A( 	

I 
• 	 . 	. 	 . 	. 	. 	

• 	(I . S . 	 . 

	

SCCRrj t EY 10 I III (O' I 	or INDTA 

: 

H. t'. 

I 

I.; 

I 

f 
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I .. . 	

No. 2/8/97 	
ç,PAY 11) 

I 	

OFIN0 

1/ •L. 	
STRY O PERSONNEL PUBLI 9 GRIE VANCES  & PENSIONS GOV MENT  

'. 	

OF pRSONN' 	
TRAININ 

/7 	1 	
Ne Delhi 1thS 11th MarCh 	

9 98 	- 

OFM0  

ject' Grant of 
oepU  tatio DUY 

flecomm0nti0 	
of the F ifth centr 

.. 	

• 	 .. 	 . 	. 	. 

1. 	

0 

.Th 	
is dirOC't 	to.3Y tht. 

atPrs1 	
the amoUnt of DepUtatiofl 

( Duty ) 

is 	
guiated by 	

•. provisions  the 

• 	
. 	1cqnta 	in 	

paras 4.1 	
0nd 	

this 

	

0 	
0epartmt 	OM 	

2/2g/9_EStt 	(PaY II) 

dated 5th 	JanUarYi 199• 
	

The question 	of 

1revis19 th 	
amoU1t of 	

Deputation ( 	DUtY 

AfloWfl 	
on the basiE of the 

madeY the 	
1fth Central 	

COm1SSiOfl 
in 

• of 	their, 	
RQP0r.t :waS Hunder 

	

COnS 	
upOfl 

t9 	by 	
GOVOrtimnt Ofl. 	

thO 

reCOmmtt 	
the presdeflt 	in 	

partial 

modification of 	
above rferrd 

prOVlSlOflS IS 

pleased to 	
decide 	

• f011PWmnY . ratG. 

• . 	. • 	.., 	
. 	DepU.tfl ( 

Dut) .allOWae - 	• 	•. 	•. 

	Pay 
of the 	

emP10Y6CS 
basic 

:'- • • 	

subjeCt.tO amam 	
of Rs. 5001 

per month when 

I 
the transfer i 	

lthifl 	
e same ctatl°f' 

and 

f' 	 ,•,- 	 • 	 ,. 	

. I-., 	 • 	.. 	. 	. 	. 	

•. 	 I 

4 	
b) iO% of 

thS empl0Y5 baSIC 
paY 

	

• :- 	
• '::.' 	• 	

. 	
• 	ube 	to • a.maX1m f. Rs. 	

1000/- 
per month 

I 	

4a11 other caseb 	
I 

2 	
The Deputatl0fl ( DUtY 	

AiloWce 

". shall be.fUrther restrt 	
as under' 

• (i) Pay + OepUtatbO ( Duty) 
Aiioance 

shall not exceed the ma)mum of th
e 

scale of pay 

..........................................0f

0P09' 	
and 

/ 	••• 	
•i ••• 	

(ii) 	PaY 	
oeputatj0Ut 	

AllowanCe 

• 	• 	. 	. 	• . 	
. 	h11 at no time exceed RS. 
	22,400/. P 

	

• 	. 	 • 	. 	
.. 	 . 

t 	• 	- . • • • 	

3 	
The .Pre5jdt is alSO piessed t0 

•, • 	0 	• 	
decide 

thatlt1e r trtlOfl under P 35 

in paraYr5P 	
2 of this 	

Deprtmt OM 	
NO 

H 	
.1.. 	. 	. 	

0 	• 	 . 	

•

tilp 

	

0 	 • • 	• 	

0 	• 	• 

- -. 	. --•• 	I 	• 	

. 	

0 

• 	. 	. 	- 	

0 



p 	 ' ; 	r•• 	•-, 	. 	-.'-.-,---.. 	. 	. 

t 	 l 	, 

. 	 . 	 . . 	 . 	 ____.i___*__•• 
-. 	 . --.. 	

0 	 • 	

/ -- 

i-H- 4A - 	 , 	 I 

. 	. 	:.: 	;.... 	 . 	
(___V 	 : 	• 	• 

I 	
-2-- 	 1 I . 	;:. 	. 	.. 	 . 	..,. 	. 	.. 	. 	. 	. 	 I 	• 	• 

L 6 / 3 O/85-Ett 	(Pay II) dated the 9th Dec , 1985 
will flow be as under - 

	

(a) 	For employees in 	 of the bastc 

; I 	, 	 of basic pay upto 	 pay subject to a 
t 	 Rs 8000/- p n 	 ma<imum of 

,".; 	
: 	::' 	:,.,.' 	'• : 	. 	. 	• 	 . 	 . 	

Re. 1000/- 	p.m. 

	

(b) 	,For empoye9s in receipt 	 12 1/2% of Lhe 
dve 6. 	 basic pay .subjet. 

\ 	I 	 0 	p 	 of 
s lor'e/- 

 I 	 4 	Other provInons laid down in this 
, 	 Department's OM dated 	5 T. 1994, referred to 

above,'woul(j remain unchanged. 
-- 	

0 

5 	In so far as persons serving in the 
Indian Audit & Accounts Department are concerned 
these orders issue after consultation with the 
Comptroller & Auditor General of India 

	

1 	
6 	' These orders shafl take effect from 

1st August, 1997 	The asea of deputatinns prior 
to this data ehafl &)Ø 	Oorr 	y t 

par 

Hindi version will follow 

/1 	..• 	 0 	 •• 	 •. 	
0• 	

0 

r U 
(J WILSON ) 

I 	 DEPUTY SECRETARY TO THE GOVT OF INDIA 

0 

A.l.i Ministries/Departments 	 0 • 

as per. standard 1 list attached 
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TO  H 
DIGiCBI/NEGUWAUATt 	 ..5 

/ 

• 	;NFO 	sp,cBl./ACHJ(:IuwAH.ATI.  

FROM 	At)INIS fRATIVE OFF1C ER (E) /CBIEW DEL " / 

1....... 	

7..' 

NO. 	
DATEJ) 

FER YOUR FAX MESSAGE NO. DPS11L200L/Ut420I36I DATC) 26.2,200 

GRANT OF ' DIPU1A''ION AL1,OWANC TO SH. S,P,S.\'ADAV INS?R 

cBi/AcBIcuwAAr1.() 1' IS CLEARLY MtNTIONED IN HO C1RCULA DATED 

30999 RE(ARIN(j DEPUTATION (DUTY) Al (0W.AN( t TO CBI PERSONNEL, 

I 	THAT OFFiCERS WhO ARE ON DEPUTATION 
10 CBI 1R0M STATE POLICE 

FORCES, WERE EARLIER AiAN GOVERNED BY THIS A'I'tONALIZED TERMS OF 

DEPUTATION 0 SiNCE RATIONALTZFD TFS HAVE BEEN ABOLISHED W E 1 

11 99 THEY ARE EN I tILED FOR DEPUTATION AL.LOWAN( Ar TH S I ANDARD 

ThRMS/RATES () OFHERS WHO HAVE FAILED TO EXERCISE OPTION ElTHR 

TO SWiTCH OVER TO STANDARD TERMS OF DEN) I ATON OR TO PROCFFI) ON 

REPATRIATION MAYBE TREATED AS TO HAVE ACCEPTED TH STANDARD 

TERMS OF DEPUTA1 ION AND ACCORDINGLY DEPUTATI)N ALLOWANCE CAN 

B REGULATED 0 &C I ION MAY BE TAKEN AC'L'ORDIN(,LY () 

_ 

Copy by posi i confirmation w,:- 	• 

I 	SP/CR!/.4 C/Gu wr Ii an. 

,.. 	 ,. 	 . 	 . 

(S.DIBAIJAL) 
ADMINISTRAT!VE OEi10ER (1) 

CkUN1)E1 

.4.. 	................-•
• .. 
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No.DPSHL20011'......_ /E/36/1  
Government of India 

Central Bureau of Investigation 

Office of the Supdt.of Police 

ACB:: Guwahati. 

H To 
Sh.S.P.Singh Yadav, lnspector(U/S.), 
CBI, ACB, Guwahati. 	 - 

Sub: Drawal 6f Deputation(DutY) Allowance w.e.f. 01.01.99 to 
31.03.200 I, at the Standar Term rate. 

In 	pursuance 	of 	H.O. 	clarification 

N0- .DPAD12001/ H 351a.200 14/I 6O9/93 dated 22.03.200 I the . arrears 

of Deputation(Duty) Allowance w.e.f. 0.1 .0 1.99 to 31 .03.2001 has been 

drawn as admisible to you. 
You are therefore advised to receive the the amount so drawn 

from the Cashier. 
You are also advised to receive the amount of cash compensation 

drawn for you at the earliest which has not been received by you as 

yet inspite of letter dated I 9.02.200 I else the arnount will be deposited 

in bank. . 

• 	,. 	 . 

Superinten ent o1 Pl cc, 
CBl:ACB:Guwahti.  

• 	. 

øi• 	• 	f'• 

dW 
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Ono 

.. : 
I N THE CENTRAL ADMINISTRATIVE TR I BIJNAL 

GUWAHATI BENCH 

GRA00. 2/:200 1 

SiAresh Pal Sinc:h Yadav,  
Applicant. 

V ersus  

Union of India 1 Urs 
Respondents. 

REJOINDER BY THE APP L I CANT ASA I NST THE WR I TEN STATEME:NT 

V F ILED BY THE RESPONDENTS 1 TO 5. 

1. 	That the app). ic:snt has received the copy of the 

written statement tiled by the respondents 1 to 5 only on 

1322002 and understood the contents thereof. The 

respondents have filed this statement with all the said 

arqumenta i e the basis for denying him deutatior; duty 

allowance as per Anne xure A/2 , thus chanctinq the whole 

complexion of the cause in original alicat ion. However,  

remaining all ent on the representation in this recard dated 

44 299 (Annexure—A/2) , knowl edge of the same cause in OA 

No 137/99 'filed in the Tribunal, but dropped subsequently in 

view of the joinder of various causes and also v ide 

represent at ion d ated 21 7 20øc (Annexure A/3) un t i 1 the 

app 1 icant was compel ted to fL 1 e instant OA No 32/2ø1 in 

Guwahati Bench of Central AdministratIve Tribunal which was 

admitted in the month of Feb 2001 	It is pertinent to 

m'1  ion here that respondents remained silent 	despite 

express instruct ion of the Sovt of Ind:i a Ministry of Home 

Affalrs OM No25/34/68 ESTT (A) dated 20.12.68. To the 

effect that the representation/complaints regarding payments 

of Sal ar'y/Allowance or other dues if not addressed to by 



controlling within a month of suhrnssjcn than applicant  k___ 

could address or ask for an inter'yi ew with the next hiqher 

authority for redressal of grievances and such officer 

Should send for the papers and take such action as may be 

called for witho.tt delay. fforesaid, therefore necessjt,ad 

fl I inq of this rejoinder,, (Copy of the ON enclosed here as 

fnnexur'e-/4) 

Be that as it may save and except the statements 

specifically admi tted herein below, all other statements 

made in the aforesaid written statement are deied 	instead 

of giving parawise reply to the written statement 
	the 

applicant craves leave of this Hon 'ble Court to make 

sbmlssicn reoardinq the basic content ion of the WS 

2. 	
The basic contertjon of the resooncJens seem to be 

that g 

N) 	The applicant 	a police officer from state 9  

is qoverned by rationalised terms of ceputaton 

unlike 	other Centra 3, Oovt DCiv 11± an 	Employees 

inc lid inq 	Polite Off ice r from Central 	Police 

Orcanj.sat ions who AM qovernecj by standard terms 

of deputat.ior and done the applicant ; s entitled to 

be pa:i,cI deL[ta1ior (outy) ai iowance @2% of basic 

subject to a maximum of Ps. 5dØ/--- per month as 

per the circular dated 1 9 94 (nne>.e-p,'2) in old 

pay scale and ..0% of basic pay subject to maximum 

Rs.1000/- w.e. f I i .99 as per Annexure (R/4) and 

not as per nnexure-/ I w e. f. 1 8,97 being claimed 

by the applicant 

(ii) 	That v Ide Annexure R/4 	CBI formul ated 



quide I ines'for t he p aymen t of deputation duty 

al inwanc e @ 104 of the bas:i.c pay subject to max Lmum 

of Rs, iøøø/- to both kind of cficars/per'sonneis 

• 	hroupht in C1fl on rational isec:! terms of deputation 

• as well as standard terms of deputation and the 

officer on deputation will have option either to be 

qoverned by qeneral order and return to their 

cadres if it does not suit them and such option 

has to he exercised within six months of the 

max imum 

(iii) 	That applicant 	did 	not 	followed the 

quidel ines as stated in AnnexurerR/4 and 	had not 

submitted his option 	as per stioulation 	in 	(Fk/4) 

4or 	beinq paid 	deputation 	duty 	al :iowaricc @10Y 

sub j cc t 	to max :1 mum Rc: 	j 	Ø/rym 	w 	e 	f 	1 	1 	99 and 

because of the failure on 	the part of the applicant 

to 	exercise his option within specified period of 

six months as such he was continued to be paid said 

al lowance @20 	sub j ect. to max irnWn of Rs 500/-pm as 

applicable to 	the 	state 	pol ice 	officers on 

deputation as per Annexure-R/2 and not as per even 

quidel ines contained 	in 1nnexure-R/4 	leave 	aside as 

per 	Annexure-A/ :1. 	whèi 	is not 	appl icab Ic 	on him 	_L 

hemp 	deputat:i,onitfrom 	s ...ate 	pal ice 

I v ) 	That the puidel ines 	form,,ti ated 	in Annexure 

R/4 	f i 1 ec.i by respondents 	wi th 	t;he :i r wr I t ten 

statement 	are 	applicable on state pal ice officers 

on 	deputation to C131 only and not 	other civi ii an 

employees and pal ice 	officers 	of 	CPO s 	on 



t,6  

eutat ion to CE1 , who are qover'ried by provisions 

contained in Annexure A/i. for payment of said 

al:t owenc:e wef. 1.8.1997.,  

Cv) 	That the app), icant fe:i led to exercise and 

submit option as per quidel ines contained 	in 

Annexure- (R/4) dated 30 9S9 for beinç paid 	said 

allowance @ik:% subject to maximum Rs 1000/- wef 

:1 1 .99 and therefore matter was taken up with EBI 

H1 with respect to his repr'eser1tatior dated 3.2.99 

for clarif:ication he had not exercised his 

opt ion and LB1 HQ office throuQh exarnnat ion of the 

matter vide FAX dated 2232001 clarified that in 

view of abol it ion of rat ion a I ised terms the 

applicant is entitled for said allowance at the 

standard terms e. @10% of basic subject tO 

maximum of Rs 1000/....pm vide Annexure k/5 w e f 

1.1.99 and accord I np I y arre era t.e re drawn and 

amount lyinc und isbursed map i te of written 

intimation dated 23.4.2001 and acknowl edr4ement of 

informat ion dated 244 2001 (R/ 

3. 
	 The contentions presented as aforesaid are false 

baselesa 	erroneous and deliberate mialea.d:inp. The fact 

however in this recfards areas follows 

(i) 	As per pare 21 page :12 of Central Bureau of 

Investigation Manual (Administration) Third Edition 

1980 under head:inq !D e p u tati on it has been 

provided that deputation is one of the methods of 

recruitment of various types of post in C}31 The 

terms and conditions under which police/non-police 

officers can be brouql...t on dept....l;at ion to the C}:I 

4 



are as shown in Annexure N. 1 & 3 	recards the 

pol ice offi cers/personnels br-ot.tcmt on deputation to 

the c,ii Provisions of rational ised terms of 

deputat ion appl:y. For non police officer brouht on 

eptat ion to CB,v 
the terms and cond it ions as 

contained the Ministry Of j: 
j•re ON No F 10 

(240) /E—J 11/60 cletecJ 4th My 1961 as amended from 

time to time epo:J.v (vide Annexure 10) 

(b) State Govt Officers who are taken on deputation 

to CBI and appointed as Senior Pub). Ic prosecutor 

etc. I e non iDolice post are entitleci to the 

fixation of their pay in the pay scale prescribed 

for the post of their crede or th1 r basic pay 

plus dept.itat ion (d .... ;y) el lowence in accordance with 

the Ministry of Finance ON dated 4561 which even 

in more advanteceo. All allowance wI I I be pyble 

at Central Govt. rates, 

j.• 	
thus obvIo5 that all the police 

officer hrouoht: on deputation in CDI on police post 

IrrespectIve of their source as state police or 

central police orQenisatir)n are coverned by 

"Rationalised Terms of Deputation" and the non-

police officers are povernecj by the "Standard Terms 

of Deputation" Therefore it Is erroneoLs that 

apol [cant being a Pal ice Officer on deputat:jon from 

state Police is covernerj by rational ised terms of 

aeputat ion for payment of deputation ai.o1A)ance as 

per Annexure....R/7 or (nnexure.R/4 of written 

statement 	of responceits 	while Shri 	N. R Day 

Insp/CRI and f::j lash Berman insp/CBI both 	Police 

Officer broucht in CDI from 5GB a central 	police 

Ak 

5 
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orr4anisai;ion and Dept .5of Custom &Central Excise 

respectively, are qoverned by b'tandard Terms of 

Dp ut at i. on for be i np paid d CPU tat ion duty 

Allowance 	as 	per 	Annexure-A/1 	of 	Ori mel 

App.l icat ion 

Since these deputationisL,ol ice officer of CDI were ' 

beinç 	paid deputation duty allowance as 	per' 

Annexure'-A/ I of the original app I ic:ation the 

applicant too being a depLitatiorlist Poiice Officei 

should not he discriminated 5  vis-avjs his brother 

police officer as regards payment of said 

allowance, for the simple.reason and fact that he 

is sub .j ected to thfJsame nature of job and terms 

of service condition etc as his aforesaid brother' 

police officer drawn from CP(J 's or other Central 

Govt Department 

t 	S NGH vs uoi AiR 1987 sc. 485 (1987) /SSC592 

" No distinction can be made beL;ween the direct 

recruits and deputationists in payment of Special 

Pay] and deputat i on duty a I lowance being special 

pay under fundamental Ru I es u_ 

C UCJI Vs Gener ..1 Secretary Karnateka Central Excise 

L'ustoms Execut ye off :1. c: era association Banore 

1999 8CC (L&S) 11613 

	

inspector of Central Excise department 	on 

cieputat on with customs department d sch erg i ng 

duties on ships on hiph seas rightly he:id by CAT to 

be entitled to the rummainq al iowanc:e for the 

period and to thé.O extent of such duties at thJi) 

rate admissible to customs officers engaged in 

similar duties..... rumm:i, rig e.. lowance"" 



P, 

Deputat :1. on/Deputation i ets 	± f en t; it led to parfty 	ifl. 	L. 

allowance with 	employees in 	the borrowinq 

department performing sirni icr duties- (para-2) 

(ii) 	rl I such puidel ines formul ated by CDI 

vide nnexure-R/4 for payment of deputation 

allowance to officer on deputation from State 

Police beinc coverned by so ccl]. ed 'rat lonal ised 

terms of deputation" at pr with the officer on 

said Standard terms of deputation as per nnexure-

(/1 but with effect from 1199 instead of 1.8$7 

contained in (nnexure-i/1 , are not only inconsistent 

in view of sut::r parc Ci) aforesaid but are also 

discriminatory and arb trary for thdo tact that 

department i CDI made their own guidelines vide 

Annexure-R/4 for deputation duty a 1 lowance without 

any power and competency as also in viol at ion of 

Govt of mdi a Ministry of Personnel guidel ines vide 

Ann exure-A/ 1 which Q thdD circumstances must 

preval 1 

iii) 	That 	be 	as that may perusal of Annexure R/5 

shows that app i:Lcant was not even 	in ft.rmed 	anyth inç 

as 	reccrds 	the 	order 	01 	the 	concerned 	on r is 

or:içjinai 	petition dated 3 2q99 	as p er 	Annexure-A/2 

despite 	PP tJt ings of 	Incharge/Recu1 ar SF 	at pare 

75 & 77 	Further even said circular vide 	Annexure- 

R/4 	was not shown 	to this app]. icant 	No 	his s a i d 

option was evej asked 	for submission 	However,  the 

respondents 	are 	now dci iberately 	mial ceding the 

Hon b Ic 	Court 	by accusing 	the applicant 	of his 

LQ- 

to- 

I- 



failure for submi ttino opt ion as per R/4 The fact: 

however is that said opt ion was never as!:ed for. 

No the s a i d rircu]ar was ever shown to t h e 

app I :icant 	The 	 leave of this Hon b 1 a 

I rlbuna.L is craved to direct respondents produce 

whol a f i 1 a in oriçjinai 1 or inspection to ascertain 

if ever the applicant was askea to submit his 

option which he would have posi:tively done for 

théJ obvious reason that this circular contained 

better monetary benefit: in view of the revised pay 

scale Therefore no quest ion arises as to 

deliberate fai Lure on app]. icants part to submit 

requi red opt ion Contrary to the accusation of 

respondents in their written statement they with 

rnal afide deliberately did not show the said 

.OY fccK 
circular dated 30999 	 any action thereon 

as per qu:i d-' ..:ines contained therein, even in th( 

waf'::e of the fact that applicant s petit ion dated 

3. 2 99 v ide nnexure—(/2 and subsequentLy dated 

217 2000 vi d a Annexure/3 were p endi no be fore 

them. However, soplicant exhausted to the precipice 

when ultimately filed this application in Central 

Administrativn Fri bun al :i ri T anu a ry 2001 and 

admitted bv it on ....... w. the respondents took 

out /manuf ac tured the ci r'cu 1 ar giv i nç' a ft act to the 

CokKna, 
so 	 rt gGidelines 0-1 'd 	 r the intury r 

applicant failed to exercise his option.. It is also 

si,qnific::ant that the matter was also ancluded in 

the OA No.137/2000  i J the resp on dents wr r a - 1 0 

aware of the c:3rievanca of the aopl :icant Thouph the 

matter was dropped on account of jc ...i no a rs at 



mtltiple cause in ON Eo ever the rescindents did 

not took any action in this recard until 234201 

v ide 	r 	xr'p-F/h,. where the I nat ant 	app 1 ical; :1 on 

was 	already 	fi SI. ed but in C(T 	resoondents 	now 

alleqiro 	applicant for his failure 	to 	submit 

option, 	which 	was obv:iously natural 	under 	this 

circ:umstances 	if 	asked ever.  

(iv) 	That the careful perusal of the Annexure 

R/4 f ii ed by respond cots wi th th ci r written 

statement srows that all po1 ic:e officers in CBI 

brouht on deputation on whatever terms are to be 

paid deputation di ..y allowance as per the 

quidelines contained in Annexure R/4 :1. we,f 

1. 1.99. This is not only ar'b:i.trary and inconsistent 

with the or:in:inal office memo of Ministry of 

Personnel vide Annexure .... A/i providinn for payment 

of said a1lo&ance wef. 1.897 but as said 

earlier is also discriminatory to the applicant for 

NO fact that his other brother pol:ice officer 

name Sly Shri N R L)ey map and Shri Kai :t ash Barman 

lnisp were he ing paid said allowance as per 

Annexurc-A/i wef 1B i997 	L.ave of 	Honhle 

Tribunal a 	therefore 	craved 	to 	d:irect 	the 

resI:iondents prorice Role of 'l /ACB/Ghy 

Branch for the relevant period for inspect:ion in 

order to corfi rm said payment w e f 1 8 97 

v ) 	The statement made by the respondents 

are 'false and m.i.siead:tnn in 	35 much as 	the 

representation dated 3.2. 99 (Annexure .... A/2 ) 	aws 



ry 
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al ready 1HAVIS by SP/ Inch arcie & Regular SP v ide PP 
Not:irigs No75 dated 13.399 & 77 dated 7499 vide 

Arinexure-R/5 page 37 & 38 of wr'i tten statement 

however the mat 1; er was not in formed to the 

applicant despite their clear cut orders 

L(rther 	app I iran t was otevcn 	shown 	said 

circular dated 30999 nor any option was asked 

for as all epei by r'espc:ndents therefore oi.est ion 

does not arise for sending represental; ion dated 

3.2 99 Anne xure-A/2 to CBI HG for ci cr1 f icat Ion in 

the. 1 ight of guidel ires of circular dated 30 7 99 

(Annexure-R./4 ) and €his statement of the respondent 

is misl ecdinq or cooked up to that extent in order 

to defend the i r inordinate de J. cy 	it is ci so 

surpris:inq that CBI F4C also kept on sleeping 	for 

about two years despite my subsequent 

representat :1 on dated 21 7 2000 (Annexure-A/3) to 

both DCB:[ /NCtL; Be ih :1. & AOr..Bl /E2./Kol kate through 

proper channel and cler'ified the matter vide FAX 

dated 2232001 only after the applicant filed the 

application in Tribunal 

Tb at 	this statement of respond ents 	are 

deliberate attempt to mislead the Hon b 1 e Tribunal 

could be from the perusal of Annexure-R/5 

page 36, which cieal y speak that said instruction 

from CB:I: f-1C were p1 yen in response to the FAX 

message dated 26.2 2001 of SP/C131 /AC}3/Ghy only 

when the instant OA was air eady fi ied and not with 

respect to representation dated 3 2 99 Besides 

when the circular dated 30999 Annex r'c-R/4 was 

already available in SP/C8i /Ghy Off ice than 

10 
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opa l 
: 

pr•.veritd 	him from ç.ivinq 	it e ffect 	as 	per 

	

• 	 c:L dci. :ines cc::ntained therein for more 	than 	two 

yrs, 	UnIM 23/4/2001 	v ide 	nnexure "- R/  

SP/CBI /Ghy informinq the applicant his payment of 

deputation 	a]. lowance @10/ subject to 	maximum 

s 1000/- pm albeit: wef. 1 1 99 When the 

appi icant exhausted and harassed of the inaction of 

the respondents f ii. ed th I sapr.: tic: at ion in this 

'rrthuna:i 	It also shows that had app I icant not 

-filed th:i.s present OA in Tribunal the respondent 
eveAL 

	

would not have Aqiven effect to the provisions of 	--- 

circular dated 30999 (nnexure....R/4) 

3. 	That 	in 	view of the aforesaid 	facts 	and 

circumstances it is ci ear that the respondents has qot an 

ulterior motive to deprive the iecitimate. ci aim of the 

app 1 Ic ant 	Th at apart the respondents know.i op fully well 

about the existence of the representation did not act on it 

and have made an attempt to shi -ft their burden by saying 

that he did not place his opt ion If opt ion is not p1 aced by 

the apç I ic ant how the respondents have made the p ayment now.  

The respondents could have tak en into consideration the 

representation 'f-i led by the applicant as his opt ion or 

direction could have been issued to him to place his option 

	

The duty of rna:: i op all p ayment1  cQst on • the respondents and 	& 

for that each one need not he made to suffer I ike the 

presert applicant 

In view of the aforesaid the app). icant prays 

before this Honbie Tribunal for a direction towards the 

respond ents to pay the cost of the app li. cation ard/or any 

other relief/reliefs as may be deemed fit and proper.  

:1.:). 



VERIFICATIOW  

I Shri S0PSinqh Yadav, açed about, 48 years, son 

of Late LPSinh Yadav applicant in O,.A No 32/01, do 

hereby solemnly affirm and verify that the statements made 

in paraQraphs are 

true 	to 	my 	kncil edqe 	and 	those 	made 	in 

paraçjraphs are alsot rue to my 1eça1 

advice an ci the rest are my humble submission before the 

Honble Tribunal I have not suppressed any material facts 

of the case 

And I sin on this the Verificat:ion on this 

t h e 	day of 	of 2002 

Binnature 

S 
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.JUUKNAL SECTION 	 27 

Esti4) daed 20.12.68 (copy eiIcised) time limits for dit -sai of various types of i repreritztra.:s have been prescribed lisa istici ated that an areaI or petition cannot be relevant rules o orders do not prescribe a time Iimjt 	- -.- 
a C.;)  abo e. although the 

disposed of iiiin a month of its 	 an a.:knowledgemezt or interim reply should by the competent authority, it should be ensut-ed ,i 	
appeaLs and petitions 

be seit so t.:e divtdual within a moci. - - 	 j prompt attention and are disposed within a reasoo.ah. timss 
57 sand titions receive 

4 	 ora petition cannot be disposed of ithir month of ies mbceisj, znacknowiedgerriènf 
by the Gov_rnent servants and tres 	of the representa&Kls by the authorities con-i 	. 	CP Y  ould be sent to the individtaaj within a mo'th& 	-.;.•.'- 

=med. As s 	stbrnission of repres 	d.rectk to higherzu- Oflt)eSb) PasS!ntheI 	6 - The iflStrucUOnscontaxfled] pzragrapn 2 ofthis e -1 sO 	Memo an'cim Nr 
UI .)LJLII F9t1I, 19.52, will stand medifi- 	.. 	 . 	 - 

a.'-  acuo-' sziJd be taken against 5n 	w violate snese in-aons as it can righUy bet paragraphs 3 4 and S above. 	
- 	 tO I .. exnt indicated in the 

o-eateo as an .ribecoming conduct are. me vovisions of Je 3 (l)(ni) of the cCsj 	
ENC  

(Condect)R!I9.....-. 	.. -- 	i; 	 r.: 	 - LOSt 	-- 

	

5 It is -ec-.ested that these 1nstruc2xs r=v be brought to ve ticoce of all Goernmentl 	 Copy of OA1 No 118152 ELIZS. C..ie.d3Q 41952 Government of 
servants arid an-cropriate disciplinary arsxxa may be taken against thoie who violate these 	 IrdlOJ1u:zstry of Borne Affaii'a. - 
'szrucuo"s. 	 r.. 	- 	 - 	 . 	 Subject 	Representabo ns from Gorernment Employees ott 

C 	 matters__Advance  copies. 	 - 

Cop' of OJ' 	 (A d'2o 12 i 	Goi ' 	 in this Mirusy 	lari'g siie.n the submission of 
-- 	 - .. 	 that ihould be accorded to such Co ies.. Th 	

as to the treatment 

- Sthjecr: 	Rcpresesttztions from Government Employees on service-i following instructions are issued 	
considered and the 

matters—Tzu.zt of. :. 	 - - - . - . . 	 :..-_ 	- ..-. 
. .- ...-. 	- 	-. 

The urerigned is directed to refer  to the Ministry of Horn.: Affairs Office Mcmi 
ri No. li..5-Ests. dated the 30th Ac2. 1952 on th e subjeca ecdon ed  above ( 

riasedfcrrre.dy referrr.ce). It has b.:.:n gbt to the no ti ce cf the Ministry of I-i 
.Affairs that uc delay occurs very ofice in - discos-al oft .es—t.ations from Go 
men: servar.s i.: regard to matters cocnnd wi th the service rii±ts or conditions w 

causes ha.-dsi±, to the individuals corcii - - 

	

2. Tr.e rcaresensations from Governn 	vafltS on serv.ca ancrs may be bro 
c'assified as 

(I) 
	

Rrresentationslcomplathas rdiig non-payrr..:es of salary/allowanc es  
cuer dues; 

Presen ta tions on other s.err 	matters;  
Rscresentations against the ca-ds of the immedimeoerior au thority: an 

Arceals and petitions under stamzory rules arid c-ms (e.g. 1assiiicatic 
Control and Appeal Rules  and me petition Irons). 

3.In re  d to representations of ther cmmziorted at(I)an 2) above, if the indivti 
ias r.oz rereivec a reply th ere to within a th of its submission, he  could address, or 
icr an iri:ervie'.i. with  the next higher ccer ice redress of his mievances. Such sup.: 
cfiica sheuLd icemediately send for the per and take such aedoa as may be called 

- 	 . 
4. Recrnsmzasions of the type rnecdoced at (3) above, shc'ald be made generally 0 

in cases whe therc is no provision under 	 rules ce cetera for making app 
-airjS ren esencazioesalto &'i'hedeah with as ea.redidouslv aspossible.'] 

cm visions cfca preceding pararraph would apply to such reesee.anons safbut no 
b.ca: repr seruadztns made by thcsarne G'-ecnent servant on e sane subject after 

	

rreser_.stion has been disposed cffcpriately. 	 - 

NO  

- 	 --.......... ., 	matter  connected with his sce righs r conditi, a- Government servant wishes to press a claim or to s.eck redress of a grievance. theproper course for him isto address his in)medjatefjjcjal sugie 
 

ar,  crth=H­J crhis office, Orsuch - other authority at the lowest level as be is competent to deal with the matter. An apre.?J or representation to a higher authority must not be made uniess the zco opriate lower authority, has already rejected the claim or refusal relief or ignoend or tmduiv deiaved the disposal of-the case Representations to still higher Suthoritict (e.g. these ad±essad to the President the Go vernmentortoHonJ;s) .. . 
ofOfflce, etc. concerned). There will be noobjection as that stare, but only at that sat-c to - an advance Copy of the rcpresezitadoo being serI dir. - 

3. The treatment by the higher authorities of advance cocies of representations so - received should be governed by the following general priceicies: 	 - 	- 
(a) 	lithe advance copy does not clearly show thai all means cisecuring attention - 	or redrrss from lower aSithotitict have be dulyErind and exhaust 	the 

represenjon should be ignored or reiiemed summarily oo that ground, th e  - -. - reasons being communicated briefly to crc Gov -.enens servants. Li  the  
Government servant persists in this prernaeth - -essinz the higherauthot, 
ities, suitable disciplinary action should be mbtn zgsinst him. - 

(b) 	
If the advance copy shows clearly that all zaorn'iztem lower asithorities have  been duly addressed and ex.j ij,j 	 to ascertain whether - 	on the facts as stated some 

937OU rids foint rferce ar f or. 	consideradon 
- 

appear, prima fito exist Where no such grounos appear, tee representation 
may be ignored or summarily reject ctu mamas being Communicated briefly to the Cove nrnent semvanl 

dc) -  E.'cn %__P.ou~s
neri appear : 

exist, the Spproprjate lower authority shocid be ied e.itbxn a ressonable 
time, so forwani the o'iaj repnio j'J1I!s rro' and comments on the points urged, There is ordinarily no jnstiiicarion for the passing of any 


